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T " VERSUS
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b ‘ = RESPONDENT(8) - - —
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/f?’?f G o TR e n g(z?"/'—?ﬂ"‘""p_ . ...cAdvocate for the applicant.

>

e
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, fm.mﬂ:-\'::-:-. nI:’":};’— a 'i;.B.DB; Mr G.Sarma for the applicant.

C. ¥ "*‘("""j,'; ) d “‘None for the respondents.

- &w‘; Yo :’72"/5; 6% ; ‘ fssue notice on the respondens-
: C ‘me 2{:\7XM¢/ : 'ts to show cause as to why this
_”_': o a q/ ﬂ% , epplication should not be admitted
L % p g Reehi bl / : and relief sought allowed. Retur-
Rzdtan § 'nabl® within 1 monthe

s - < R i - List on 909.96_(01' show Ccauso

: and consideration of admissiocne
* } ' \
b e ob ” . . Q pendency of this applicaticn
&____’ﬁ . .chall not be a bar for the respon-
M A e S eed < TR 'Gents €0 appoint the applicant
Y ' jpursuant to the recommendation

:uo.axs/c/cw/xss/m:/p:.x dated s
9411495 of the Rallway Recruitment:
‘Board, Ouvshatl Aunexure A=VI 4£
ne hap found suitable for such
‘sppointment in all respects.
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. 0.A. No. ,S?,of 1996

9.9.96 Learned counsel Mr. G.Sarma tor the applicant.
Leave note of Mr. B.K.Sharma.
Notices have been served on respondents No.2,
3 and 4. No show cause has been submitted.
» Heard Mr. G.Sarma for admission. Perused the

contents of the application and the reliefs sought.,

Application is admitted. Written statement within six
é@o g mﬁ& s weeks. However, vacation from 21.10.96 to 8.11.96.
z % ? 9 SC List for written statement and further orders

on 11.11.96,
;’(55 > 42 ’7,251 - Heard Mr. G.Sarma for interim order. Interim
/&2 , order dated 7.8.96 shall continue.
@@/,\ ce 2 /6“ w9 :
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»L :\ - 11-11-96 Mr.Ge.3arma for the applicant. None for the
Lﬁ g respondents. Written statement has not been
f/ﬂ“ submitted, List for written statement and

further order on 22411-96.
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W%,Q,&L»J 22=11=96 Learned counsel Mr,G.%arma for
the arnlicant. Leave note of Railway
Sﬂz\\ A ,WJ biav— oounsel Mr.B.K.5harma upto 30-11-96,
> F JL-W“"’J he Writton statement has not boeen submitt
_5' : i List for written stitement and
Ll further order on 20-12-96.
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29./.97
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Vritton statement has not been
sutnittod. Mr.S.°arma for Mr.B.K.
Sharma subnits that the written state-
ment is almest roady and sceeks for
short adjournments

List for written statement and
furthor orders on 6-1~97.

/ .
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Learned counsel Mr G. Sarma with Mr
‘S. Muktar for the applicant. None for -the
respondents. Notlce has been duly served on
respondent Nos.2, 3 and 4, but no written
statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
early hearing and disposal.

List for hearing on 3.2.97. In the _
meantime the respondents may submit written
statement if considered necessary.

Send copy of the order to the

respondents.

£

Member

Mr D.K.Sharma, learned ccunscl for
the respondents has got personal 4iffi-
culty. Mr G.Sarma, learned counsel .
appearing for applicant also needs some
time to take further steps in the Cage.
Accordingly we adjourn the case till
74297
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‘ ' 10.2.97 ' Let this case be listed on 6.3.97 for hearing. t\

Member

nkm \

028( 2 :--—S’? 6.3.97 Let this case be listed on 20.3.1997 for
14,"3/5’2 /}hearlng.

e 5 AP *}77/977 (omwwé
Me

(_,JC_T o~ A (/MLZ“ Vide-Chairma
p /}/,71)‘ ¢ ’ v

b\ trd
~ ' M@
5397 . \.
T 20.3.97 We have heard Mr B.K.Sharma,learned
/) Moo £ SPppeciave counsel appearing on behalf of the Railway
0w’ e ;'w'ﬂ ' administration at some length. Mr Sharma
) /12790-! ;s /‘*"‘:‘5 thereafter finds it difficult to proceed in view
M of lack of certain instructions. He prays for a
short adjournment, which Mr G.Sarma has no
.‘73 objection. Accordingly, for the ends of justice
) we allow one week wime for further heqring.
~ i @ List on 31.3.1997 for hearing.
D) NOwes dady Senv

_/94\0»1\\%~2 ERa . "

Me@@r/ Vice-Chairman

31.3.97 At the request of Mr. B.K.Sharma,

learned Railway Counsel hearing is adjounred to
7.4.1997. '

List on 7.4.97 for hearing.

S —— Member : Vice-Chairman
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L ~ 0.A\No.153/96 -

P | 7.4.97 - Mr S. Sarma, on behalf of Mr B.K.
Do - Sharma, who is incharge of this case, prays for%.
3 ‘, ~ adjournment on- the ground that Mr B.K. Sharma
o - . _ -is unable to attend court for his personal reason.
< |l
<7 ' 4 pe : Mr G Sarma, learned counsel for the applicant, h
e
. @ _ ~vehemently op@osed the prayer. It is informed
3«\ ‘5//9 _ ' that there are other counsel also. Mr B.K. Sharma
M» W) A& ' , , is ‘incharge of the case. Considering  all these
%‘: " \3*\'3 | . we allow adjournment to 16.4.97.
W | Member ' | - Vice-Chairman
nkm .

‘ o 16.4.97 | Let the case be listed on 28.4.1997
& ;{9 Ll | ?} : for hearing. '
R
‘ QM '{,Q:\’Yr"s o,% O"O’C}\U‘ .
‘,__.,,?} o ssecl @
Pr- R8-4 9‘ /9}; - Vice-Chairman
ne .?M’P". L (fé 27, S , | |
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Te opplocent A
‘ Ggotdt Tho w /S
.&m\.‘i AT W/s 28-4=97  Let this case be listed for hearing
. | on 9=6-97. 1 &
l— 5~ o T Any appaﬁntment made shall be su¥yT
| M 0w to the result of the case.
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\} U;ﬁ \—'\m Stoke sy 30.7.97 | Mr. . S.Sarma on . behalfi of 'mr.
-~ "B.K.Sh 1 d Rail C 1 £ T
e\m J( \aﬂ-*gmh\&ﬁ how arma, earned Railway ounse prays or a
' shert adjournment on the ground of personal
et L‘u’d ' dlfflculty of Mr. B.K. Sharma. Accor‘dlngly the .
> ‘ -case is adjourned till 21. 8.97. ‘
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appiiesnt is present The learned Rallway counsel

P N D e 1
oﬁ/§i;le ‘! Ar4jiﬂ’““"aq}«4*. prays for some time to produce the records. b
%' %\‘\A g 7' The case is adjourned till 8.9.97 ;@Eor
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hearing. On that day all counsel shall?remain
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\s\_.' i : present, or else the case will be hearH ex parte.
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8.1.98 Common order delivered in open

Court and kept in separate sheets. Copy

of the order shall be kept in each case.

Applicationis allowed. No costs.
Méégﬁf" , Viiéggﬁéizmani-

" Pg



CENTRAL ADMINISTRATIVE TRIBUNAL .
'GUWAHATI BENCH o

'JUSTICE SHRI D.N.BARUAH, VICE-CHAIRMAN
SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

OeAeNOo 142/95 . | s

1. Sri B.K.Daimary ces  eee Applicant
, e M
UeOeI & Orso oo .+e Respondents j ' @
2. O.Ae 143/96 f
Ms.Nirmaldi Das coe eee Applicant . -
Vg :
Ue0eI & Orse eeo «+es Respondent
3. O.Ae 144/96  ees  eee
shri S.Goswami . Applicant
-\Vg=
UeOoIl & Orse ' oo «ees Respondents.

4. O.A. 145/96

‘Mse Kafna.la Veka ' eece eee Applicant. | ) | li
. fvs- _ . o 11
Us.0.I & Orse - ese  eeo Respondents
5. O«Ae 146/96 ces  eee

Shri P.J.Das XY XX Applicagt. &
«Vg= AR i
UsOeI & Orse. eee «e+s Respondents 1
H

6. O.A. 147/96

Shri PKo sarkar X eve Applic’ant :
=Vg- '
UeOeI & Orse eoe coe Respondents

7. O.A. 148/96
Shri T.K.Das eeo eee Applicant
aVg=
U.0el & Orse
8. O.A«N0.148/96

e .o o KESPONdent

Shri S.Kumar cee see Applicant -
-Vg- >
U.0eI & Ors. eee eeeo Respondents '
9. O.A. 150/96 E
shri M.Ghose voe e se=Applicant o
~Vg= : S
Ue.OeI & Orse . eee «++ Respondents

contd/= .
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OcAe 151/96 :
Shri P.K.Kakati = ... eee Applicant
" Ven | -
'?, UeOeI & Ors, cee «+e¢ Respondents.
‘Me 0.A.152/96 s
£7t: Shri D.Choudhury vos «es Applicant
v Ve
?_.? UeOel & Ors, - coe +es Respondents.
126 0eA. 153/96 ioe
\./ Shri S.K.Rai cee .+« Applicant
;inf'U.O.I & Ors. cee e+ Respondents.

13. 0.A.155/96

;-'A Shri B.C.Bore XX oo Applicant.
N .': .VS- i . ._,
" UeOeI & Ors. ooe eee Respondents. . i

14, O.A. 193 /96
- 8hri Rupak Chakraborty Y ese Applicant

Vg~ -
~’:':_._'U.O.I & Ors, cos «ee Respondents,
15.00ki 42/97
-ijﬁsmt. A.Devi cen eee Applicant
T e |
;' fU;O.I & Ors. cos «+e Respondents |

By Advocate Mr.G.Sarma for all the petitioners,
By Advocate Mr.B.K.Sharma for all the respondents,

L : ORDER.

GeLsSANGLYINE, ADMINISTRATIVE MEMBER, ’ -

-

The above 15(fifteen) Original Applications are
disposed of by this Common order as they involve the same o

issue, facts and grounds.

contd / -
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20 y:Recruitment Board, Guwahati issued
the Empl 1ce No.1/95 dated 26-4-1995 for the |

'East Frbfi*iig ailwa

T

=

e

. in the gcale’ofipay of &. 1200-2040/- mentioned in the

e T

8, -Pursuant to the saild Notice we have the

of Written Test : 27-9-95

Speed Test 3 04-11~95 (for 80 W.p.ms)
of Speed Test : 05-11-95 (for 60 Wepems)
of Viva Voce Test; 08-11~95 '

approved: 09-11-95
r ‘%§$§ti§n Board held thé viva voce test on
8=11< ¢ ‘the recruitment of Jr.Stenographer (Eng)

under loyment Notice No.1/95 Cat No.,7 in scale
B 12 040/~ and has found 16(UR -10,SC-2,5T-2,
oBC=2) “‘eca jdates suitable for the said post and their

names ;are ‘recommended to GM/P/N.F.Railway/Maligaon

685. Name of Candidate

.Anjali Devi

Asis Chakraborty
Mrityunjoy Ghosh
Debasish Choudhury
Rupak Chakraborty
Pradip Kre.Sarkar
Nirmaldi Das
Kamalka Deka '

" Pabitra Kr.Kakati
Satyanarayan Goswami

AGAINST S.C.VACANCY

T.Krishna Das

1. 820123
2 ABZOQ}G‘ Sanjoy Kr.Rai

AGAINST S.T.VACANCY

00 'Bijay Ch.Baro
2. 1830108 Binoy Kr,.Daimary
: "t _AGAINST O.B.C. VACANCY
1. 840025 ' santosh Kumar
2. 840052 Pankaj Jyoti Das.”
| contd/-f}
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3. ‘applicants inform us in their 4
rejoinder tha nse to'the Employment Notice

2120 candidat plied for the posts advertised and
out of them lsﬁ? ed in the Written Testy:172 appeared
in the Speed Qere sent for Viva Voce. Ultimately

16 candidates
These facts h en refuted by the reéspondents. The
panel was published on 9-11-1995 but no appointment of any
‘was made by the respondents. On the
other hand em Notice No.1/96 dated 20-5-96 was
issued. On 10<= 6 the applicants praYed to the General
Maligaon to issue appointment letters
at the earli 3 was no response. Consequently, the

applicant s

among  others {u and setting aside of the aforesaid

No.RRB/G/41/99fdatgd:5-9-1996. In the meantime 4in the
absence of sho éq@ié_from the respondents the original

Application tted on 9-9-96.

4. The r _négﬁts justify the cancellation of the

Panel as foll@yi‘f&

®eseseit has already been stated that the

E ection in question pursuant to which the
applicant has staked his claim for appointment
‘‘has ‘already been cancelled in view of the
‘warious irregularities found in the selection

‘of Junior Stenographer in scale K. 1200-2040/- |

‘against Employment Notice No.1/95 dated
6=4«95 conducted by the Railway Recruitment
oard, ‘Guwahati, which has necesslated cance-

i e e 12




(a)

(b)

(c)

()

(e)

(a)

&

In the advertisement of Jr.Stenographer,
required qualification was mentioned only
as Matriculate 'without indicating anything
about the qualification of diploma in
shorthand and type-writting. The advertisement’
also did not stipulate production of Diploma
certificate. As a result, many of the candidates
d1id not submit the same although they were.
qualified both in shorthand and type-writing
and had diploma certificate. However, the
Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates
on the ground of non-submission of diploma
certificate, thereby deserving eligible can=-
didates were deprived of consideration for
selection.

Sample test checks revealed mistakes in
totalling in the written paper and in compu-
tation of marks which has resulted in empanel-
ment of candidates securing less marks and
exclusion of candidated securing more marks.

In the recrivtment process, it has been

found that all the three stages of testing,
the knowledge and quality of the candidates
have been handled by a single individual
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by different
qualified persons as under :-

(1) Setting of question paper for written

test,
(11) Selection of digtation passage;

(1141). Preparation final marksheet inclu=-
ding marks for viva~voce test only
done by MS/RRB himself without any
signature from other two members,
This has raised doubts of malpra-
ctice by MS/RRB. :

As per Board*'s exgant instruction 15% of
marks for written test and viva-voce together
is required to be fixed for viva-voce. But
in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(300)
was therefore irregularly included in compu-
ting the marks for viva-voce test. This has
allowed the selection authority undue flexi-
bility in the final allocation of marks of

a candidate though he might have secured less
marks in written test.

In a number of cases it has been noted
that marks once allotted in the shorthand
transcription sheets have been over-written/
defeced and new marks allotted, obtensibly -
to favour the @andidates of evaluator's '
&°1ceo .

It has been noted in some cases, that ihough
the shorthand dictation scripts do not con-

IV

tain certain materials of dictated passage,
the type transcription sheets contain the’
material of the dictated passage and in a Rk

better way, This indicates adoption of m%l-
practice in conducting the sHorthand test,

R e
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(9) On a visual checking, it has been noted

o that in certain answer scripts(Transcripe
tion sheet) containing poor performance,
higher marks have been alloted in compari-
son to that containing better performance.

The above irregularities in the selec-

tion are only illustrative and not exhaus-
tive. In any case, with the abdbve frregu-
larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selection, By
doing so, no irregularity has been commi~
tted by the respondents - rather the same
has been done in the larger public interest
which has also brought confidence among
the public. The irregularities were detec-
ted upon an enquiry conducted by the
Vigilance Deptt, of the Railway and in
consideration of such enquiry, the selec=-
tion is question has been cancelled and

the applicant should not make any grievance

against the same.,”

S5e In support of ﬁhe action of the respondents, Mr.B.K.
‘Sharma, théir leanned counsel, had submitted that the
irregularities are to® folds, namely, before the actual test
took place, 600 applicants had beén arbitrarily excluded
from the competition by the office of the Railway Recruit-
ment Boardkon untenable groundé. and during the entire»

course of the actual test irregularities ﬁhich viéiated the

selection as a whole had taken place. Under these ci:tnmstann '

ces, according to him, the action of the respondents in

cancelling the panel in public interest cannot be faulted
and it should be sustained.,

6. The applicants hgave assailed the action of the

respondents in cancelling the sgelect Panel above terming

it as illegal, arbitrary, despotic, void and not maintainable

in the eye of law. Mr G.sarma, learneg counsel for the

applicants)pointed cut that the employment panel was Cance-

lled because of alleged malpractices cr irregularities byt

b o AR T iy e Ao P R v o
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; attributable to any of them has been cited by

e e e - v

’%;progoty Supply and Co-operative Society Ltd.

y{(1995) 3 GLR 327 in which it has been held to

tices hut 1n the end the panel was cancelled on a contradic-
By

tory gnound of irregularities. According to him, in the

e b —

face qf;’lf these , there is no escape from the conclusion ;
that tﬁn rOonndents had with bias and malafide against the |
applicantsg-arbitrarily cancelled the panel. Further, the

respondents without giving an opportunity of being heard to

1icants before such cancellation had arbitrarily

D it
cancelled the panel. According to him, such action is not

--w -::s'

sustainable 1n law and in this regard he placed reliance on |
the case of Pradip Kumar Das and others reported in (1985) 2xsu

GLR 459 which was upheld in the order dated 8.5.1986 in

e g o

sLpP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr
Sarma further referred to the order dated 14.6.1996 c{ this
Tribunal 1n 0.A.NO.9 of 1993 in which after referring to
the aforesaid P.K.Das & others case and also to.D.V.Ramana

and othera. 1986(4) SLR 50, the action of the respondents

AR Ly N el VR e g+ 1

to WLthhblg appointment of successful candidates without
giving them opportunity cf being heard was set aside and
quashgd.' 

7. - In the light of the above, we are now t; consider
whether éié acticn of the respondents in cancelling the

Sa

. 4 contd/-




select list of Junior Stenographer (English) mentioned

above is éustqinable in law. It has not been shown by the
respondents that the alleged malpractices or ir;egularities
referred to above were committed or attributed or attribu-
‘table to any of the present applicants. On thé other hand,
it is seen from their submission that it is the respondents
themselves who had committéd the alieged malpraétices or
irregularities. The applicants have had to suffer because ;22

alleged acts of omission and/or commission of the respon-

dents. According to the respondents they had in £he facts
and the circumstances of the case cancelled the select
panel in larger public interest and in order to bring public
ccnfidence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. But we are in these
C.As concerned with the question whether on their way
towards these goals the respondents had not trémpled under
foot the rights of the applicants. There is nc dispute of
thevfact that the select Panel was cancelled.bygthe reSponQ
dents without affcrdingwény'opportunity of being heard to
ﬁhe applicants before the cancellation was made. In the
case of Pradip Kumar Das and others (supra) 357 out of the
790, successful candidates whc had been empaﬁelled were
screened out by the North East Frontier Railway on the
ground that scme malpractices were allegedly committed by
some of them. NO opportunity of being heard was given to
them by the respondents before such action was taken. The
Hon'ble Supreme Court had held :

"It was necessary according to the rules

of fairplay and natural justice that

these candidates who were included in

the original select panel of 790 candi-

dates published by the Commission had

acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any prejudicial action was

contd/-
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taken. The judgment of the High Court
quashing the impugned order on the -
ground 'that ‘it was vitiated for non-

compliance with the rules of natural
justice can hardly be assailed.” ....

Thus, according to this Judgment, the selected candidateé
have acquired two rights, namely, the rightto get enp;oyé
ment and the right of being heard before any aétion prejﬁ-
dicial to them is taken. The learned Railway Counsel‘hadf
not cited any other case law to contradict this position;
The present applicants ére successful candidages who had;
vbeen empanelled for appointment to the posts. They had |
acquired both the aforesaid rights. The afereséid judgment
of the Hon'ble Supreme Court was rendered against the v.
very same N.F.Railﬁay yet the authofities of the Railwayf
‘had chosen to ignore the law laid down therein. We have.éo
hesitation to hold that when the requhdents had cancelled
the Select Panellwithout affording én opportunity of'beiﬁg
heard to the applicants before the c;hcellation was made;

they had violated both the rights of the applicants.

8. Mr.B.K.Sharma had submitted that the fact that the
applicants were selected and empanelled does not bind the
Railway authorities to appoint the applicants to the posts,

In fact, according to him it was clearly stipulated in the

Employment Notice itself that the selection of the candidates

by the Railway Recruitment Board does not confer any right
on the candidates. On the other hand. according to law the
Railway authorities have the right to refuse appointmentg
Further he had refekred to para 113 of the Indian Railway

Establishment Manual Volume I (Revised Edition 1989) in

-support of his contention that selected candidates can be’

refused appcintments. We are aware that there are law ang:

rules in this regard. The para 113 aforesaid reads thus :-

contd..
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"Selection of a candidate by a Board or a
Railway administration is, however, no
guarantee of employment on the railway
which is subject to his qualifying in the
prescribed medical examination and to his

being otherwise suitable for service under
Government .*

Perusal of this rule/para shows that there must exist a
fault or deficiency on the part of a selected candidate in
order to deny him an appointment to a post under the
railway for which he Qas selected. In this particular case
however the applicénts were denied appointments for no
fault of theirs. They‘had subjected themselves to the rigours
of the examination and tests conducted by the respondents

- giving out the best they could with the s0le expéctation

to come out successful within_the standards set by thev
reSpbndents.'No blame has been apportioned to them. They
had not alsc been allowed to reach the stage stipulated

in the para/rule mentiéned above in order tc ascertain
whether they are sujtable for appointment to the posts.

It may also be mentioned here that the learned Railway
counsel had sought time to produce cértain records tc enable
him to make submission. He was allowed time. But though he
haabprcduced sohe administrative reécrds before us he was
unable to produce any answer script for the written test

as well as the sbeed test including the passages for the
speed test. The contentions of the respondents Against the

applicants with regard to the answer écripts or marking

théreon are therefore not substantiated before us .

9. © We are in a society which upholds the supremacy of
the rule of law. Therefore, an administrative action which
is done without cbserving due process of law or the relevant
law or rules prescribed is liable to be quashed. In the
light of our discussion and findings above, we are of the

view that the respondents had arbitrarily and illegally

éontd..
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cancelled the select panel. Therefore, the action of tﬁe
respondents in cancelling the pénel_is not sustainableiinfﬁp
law.‘consequently. the order No.RRB/G/41/90 dated 5-9;§6
(Annexure A.VITI) issued by the respondent N6;3 and thé
Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996

and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein
ihséfar as they relate to category No.7 Stenographer(Eﬂglish)
cf the Emplcyment Notice No.1/95 dated 26.4.1995 are liable
to be‘set aside and quashed. Acéordingly. they are hereby
seﬁ Qside and quashed. Further, we direct the respondeﬁts

to complete the process of recruitment tc the posts of{

' Stenographer (English) afcresaid in accordance with law and

rules within three months from the ?ate of their receiﬁt

of this order.

10. All the .above Original Applications are allowed

in the lines indicated above. No order as to costs.

Sd/= VICE CHAIRMAN
Sd/- MEMBER (ADMN)
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Congolidated Application ss per order dsted 18.2.97 in
Misc. Petition Y0.33/97
0.4.F0.153/26
Shri Sanjay Kumar Rai seoApplicant.
~-Versus-
Union of India & Urs. ...Respondents
An Applicaticn under Section 19 of the Adwinistrative
Tribunsl's Act. 1885.
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1. PARTICULARS OF THE APPLICANT :

Shri Sanjay Xumar Rel,
l ' 8/0 Shri Kishori Rai,
’ Rly.Qr.Mo.639/C,
0.T.Pagra, Katihar,
Bihar. '

2, PARTICULARS OF T RESPONDENTS :

1. Union of India represented by
the Secretary to the Govt. of India,
: Ministry of Rallways,
- New Delhi.

o, General dnnager{(P),
R.F.Railway,
Mgligaon,
Guwghati-11.

” 3 . Chail‘mal’l 9
) v : Rgilway Recruitment Board,
o .; . ' - . Gu\'i&flati "".1 .

4, Member Secretary,
Railway Recruitmert Board,
Guwahati-1.

3. PARTICULARS OF THE ORDERS AGAINST WnICH
- THIS _APPLICATION IS MADE <.

i. ‘ This application is made for impiementa—
\.' 7 | - tion of. the recommendation cf the selected condidates
for appointment as Steﬁographér (English) in the scale
of pay 1200~2040'mide employment notice No.1/95

cétegory 7 (Annexure AJIII).

ii. Restraining the respondents from ccmple-
ting the process of employment notice No.1/96 Category

'1‘(Axnexure AJNIII).

iii. Ngtificatidn dated '05.9.96 under
Wo.RRB/G/A1/90 issued by Shri B.Kalita, Chairman,Rallway
Recruitment Bosrd, Guwahatbl cencelling the recrultment

panels.eses

- | _ ‘ _ ‘ | Eﬁ?f“ﬂﬂ“f Kmay Ry,
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panels of stenographer(English) in scale of 1200-2040

under category No.7 of employment notice Mo.l/95 dated
26.4.95 snd Craft Teacher(Bengsli Medium) in scale
p5.1400-2600 under category No.6 of Employment Fotice

¥o,3/%4 dsted 19.12.94(Annexure R.I of the written

statement) .

4, JURISDICTION :

The applicant declare that the subject

ther against which he want redresssl is within the

fie]

;¢

jurisdiction of the Tribunal.

Se LIMITATION

The gpplicant further declare that the
application is within the limitation prescribed under

Section 21 of the Adminisitratvive Tribunal's Act,1985,

Ge FACTS OF THE CASE
6.1 That the applicant is 2 citizen of India

and as such he is entitled to all the rights snd privile-

ges guaranteed under the Constitution of India.

6.2 That the applicgnt has passed the

msbriculation examination in the 1985 and passed B.Com
1

examinagtion znd has also obtained diploms in typing

.

and stenography. The testimonials are enclosed in this

application and warked as Ammexure A,I, A.T.1 & AJII.

643 The zpplicant hss come from a schedule caste
Dugadh poor family ond deserves considersztion from 51l

ccncerned. _ Cottdeeeene

S;pwjghafk_unnaq Loh
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6.4  Thayt the'respondent No.,3 mgde |an adver-
tisement for testing candidstes for stenographer in
the scale of pay f.1200.2040 through-the Assam Tribune
ond it was clearly written in the advertisement under
clause 12 of gene?al instructions that the| post of

stenographers msy be increassed or decreasegd.

6.5 That the spplicant in response to the

advertisement made by the Respondents on 25.4.95, as

~appeared in The Assam Tribune had spplied for the

post of‘stenographer. The séid sdvertisement runs as

employment notice No.1/95 category No.7.
A copy of the said.advertiéemenﬁ is

annexed herewith 2nd wmarked as AnnexureA.III.

6.6 That the'applicant made application for
appointment as stenographer st the scale of pay

#5,1200-2040 giving all particulyrs such as |academic
[qualification, caste ce:ﬁifiCate, age proofl certifi-

cnte, diplomy certificate in typing and stenography etc.

6.7 ‘ That the respondents being satilsfied with
.the requirements of the candidgture for the post of
1stenogmpher as noted gbove called for written test
|fixing the date as 27.8.95.
A copy of the call letter %s annexeé
herewith and the same is mprked| as

Arnexure A.IV.

ContBeces

’

Somjer | R whmour Qo




68 That as per call letter the gpplicant

appeared in the written tegt, did excellent in the

exginination and he became successful in tqe‘test and

accordingly theresfter the aspplicant was cglled for

speed test both in typing and stenography snd this

was held on 4/5.11,95,
A copy of the same call letter is annexed

herewith sn: marked as Annexure A.V.

8.9 That in the speed test the humble applicant
did excellent znd accordingly he wns declsred successful
ond theresfier the applicant was cplled for a viva-voce

test and in this test on 5.11.95 he slso became success-

y

ul snd was selected by the respondent Wo.3 and there-
after recommended the nswe of the applicant to Respondent
No.2 for,appointment, In view of incresse of the

vocancy, the respondent rightly and validly reconmended
the nsme of the gpplicaut slongwith 15 others for
sppointment.

A copy of the sgid recomuendation

contalning the name of the applicant

glongwith othérs is snmexed herewith

Lo

snd same is marked as Annexure AJNVE,

6.10 That the written test, speed test and
viva-voce test sre conducted by Ruilway Recruitment
Hoprd hesded by the Cheirmen which ig a autonomous body
like any other Railwsy Recruitment Board in the conntry.
Moreover, one responsible officer was deputed to the
Selectien Board on behalf{ of Respondent Io.l snd 2.

Cotibdevens.
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6.11 That the apolicent begs to state that

as per advertisement dated 25.4.95, once the cendidgle

is selected after going through sll the stages/tests

viz. written test, speed test and viva-voce test and
when the ngme was recommended for gppointment gs |
stenographer, the respondent ¥o.2 is duty bound to

appoint the applicant in the existing vaconey of the

stenographer.

6.12 That the applicant begs to state that
though fingl 1list of 16 candidates including the name
of ﬁne spplicent i.e. Aunexure A,VI was reconmended
on 9.11.95 to'the Respondent No.2 for appointment,
the Respondent 170.2 did take no action on it and the
applicant was at a loss of having not received the

gppointment letter.

6.13 That the gpplicant made representation
to the Respondent No.2 dated 10.6.96 requesting him to
make appointment of thz gpplicent,

A copy of the representation is grmexed

- herewith and marked as Annexure AJVII,.

6.14 Thet while the applicant was anxiously

walting for the aprointment letter he was surprised

~to see the gdvertisement MNotice NMo0.1/96 dgted 20.5.96

where the respondents wanted to.test 8 candidates for
the post of stenographer. This advertisement sppeagred
in locel news papers including notice board and runs

e.s 0 000 0 -
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as category Ho.l; fdaving secn the advertisement,
the anxiety of the applicant wss myltiplied and again
he zpproached the respondents znd he response st 211
was there from the respondents. The gPplican®t believes
that some foul play may take place in view of the
advertisement No.,1/96 duted 20.5.96.

A copy of the adveritisement notice

No0.1/96 is annexed herewith and marked

as Ammexure A VIIT,

In this connection, the spolicsnt begs to stute th
alongwith him there gre 15 other candidstes slso duly
econmended for appointment to the post of stencgrapher
snd while none of the recommended csndidates is
appointed, publication of anocther pdvertisement is
creating suspicion. In this connection, the applicant
further beg to stute that there wags anovher Zpployment
Notlce §0.2/95 category 1 where 21 candidates were
recommended for gpoointment of office clerks in the
scale of poy 5,250-1500 znd =211 the candidates were

appointed though they were appeared in the tests

subsequenty to the applicant.

(9>

.15 That the applicant begs to state that

ot

he selection of the applicant is valid only upto

one year as per exlsting rule of the respondents.

6.16 The applicant begs to state that the
respondents by the notificuticn dated C5.92.26 under
reference Nol.RRB/G/41/90 issued by Shri B.Kalita,
Chalrmsn, Railway Recruitment Bosrd, Guwahseti has

C{}ncelled0 R
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cancelled the recruitment panels of stenographer
(English) in scale f5.1200-2040 under cetegory Ho.7 of
Employment Notice H0.3/95 dated 26.4.95 ,nd Craft Teacher
(Bengali Medium) in scale #.1400-2600 under cstegory
No.6 of Employment Notice No.3/94 dated 19.12,94
action of which has resulted mis-carriage of justice

snd multiplication of illegalities.

76 GROUNDS :

7.14 o Fof that the applicant is goingAto be
over-aged end in case the applicant does not get the
appbintment immediately, he will be barred for sppoint-

ment in pny other department.

7.2 . .F;r'that in view of the selection =ns per
Annexure A.VI, ihe adplicant was sure that he would be
appointed soon under the respondents and ss such he
did not mpke any attempt for appointmeﬁt in any other
department, |

7.3 . For that the injustice will be done to him

if immediste gppointment letter is not issued. Morecver,

aiongwith the applicant, the whole family will suffer

very adversely.

744 For that the father of the spplicant who

lias got g very good and recordsble secervice will retire

soon from the service of rgilways and there will be no

earning member %o look after the family.

COn‘bd. c o0
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765 Far that the sdvertisement No.l/96 as
referred in Annexure AVIII is ill-comceived, confusing,
Bonflicting, contradictory, inharmoneous and acting upon
1t will be illegsl snd uncplled for and the applicant
firmly believes that ﬁhis Hon'ple Tribungl will direct
the respondent Fo,2 to implement the recommendation of
Respondent No.3 -nd 4 (Amnexure A, VI) gnd in the event
of non-issuing such direction, the applicsnt will be
deprived of the right of gppointment conferred upon him

after the selection.
7.8 For that the cancelliation of recruitment
panels is illegual, srbitrary, despotic, void and not

maintainable in the eye of lagw.

Se ReLIEFS SOUGHT FOR

In view of the fscts and circugstances

of the case the zpplicant prays for the following reliefs:-

>

i That the apolicont way be appointed

ki

with immedigtve efféct with » direction to give seniority
from the date of recommendstion for sppointment i.e,'
dated 9.11.95.

ii. Thet the respondents may be directed not

bo implewent the advertiseument No,1/96( Annexure A VIII)

111l the applieant is appointed.,

ii.a To get aside and guash the cancellation of
recrultment panels issued by the Chairman,Railway Recruit-
ment Board, Guwahstl under reference No.RRB/G/41/90

dated 05.2.,96(Armexure R.I of the written statement).

Ccntd....;
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1ii., Any other relief/reliefs as this Hon'ble

Tribungl considefs fit sk and proper.

"9,  INTERIM RELIEF PRAYVED FOR :

i o Thst during pendency of the disposal of
the spplication, direction mgy be issued to the Res-

pondents to appoint the apvlicant with immediate effect.

ii, That the respondents may be directed not

- to gppoint stenographer ag.inst advertisement FKo.1/96

till applngnt is appointed.

10. WHETHER ANY OTHER APPLICATION/P&TITION FILED
BEFORE ANY OTHER COURT/TRIBUNAL ‘

The applicant begs to state that he has

not filed any other case gpplication before ahy Court/

+

Tribunal.

11, REMIDIES BXHAUSTED :
The applicant begs tozstate thet he has

exhausted all the remedies und there is no other glter-

native but to aposroach this Hon'ble Tribunal for justice.

iz. - PARTICULARS OF THZ POSTAL ORDER :

Postal Order IMo.
Date
Issued by :

Payable at
C'Ontd. o ® o e o0
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13.. in Index with particulsrs of enclosures

is enclosed.

14, PARTICULARS OF DOCUMENTS

As per Index.

VERTIFICATION

I, Shri Sanjey Kumsr Rai, son of

Shri Kishori Ral, aged sbout 29 years, by caste
Scheduled Caste-Dﬁsadh, by religion Hindu, resident
of Rly Qr.No.639/C, 0.T.Para, Katihar do hereby
solemly offirm and verify thet the statements made
on paragraph l‘to 6 and 8 to 14 of the QA are true
to wy knowledge snd those made in paragraph 7 of the
O.A. are true to my legsl advice znd I have not

suppressed any mabterial focts. AND I sign this Verifi-

cation on this §glidsy of I ek ,1997 at Guwahati.

Schwiij Rvman Kﬂ&(
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ﬁ’:‘"%"ﬁ RS TyRTIr 1n Nl 'aw i i ¢ ‘ CT &T’ A P! B
?Ha‘ " m‘ﬂﬂhm M ] t ! f-‘;-.,,t,{ \,” L [N ;i'.é?['i’“‘ﬁ J i{ “ E. ll. 3 ;
- ;‘dgﬁ \Fj’-’-n Sﬁﬁ. ‘%.I’i Hi S« I h“ 5 “LI 51 -L‘n“ " A U :' i . "i' aasd & ”:- !".’v?"'g’:‘v'--“.*wi ;’ ‘; ;% ’éh i‘} ({1 s(ﬁ'ﬂlﬁl o ;‘“ -
g Eoevmraslorersatve "rmaxnwmm?:ﬁ???‘w“,m 1"1\ of ,dm.uu'fn of NUHH (m) L,umpct«}{uc to tcgc Y“ N
3 dhi Eac] L _‘ |l , % Sl } v, ”' !I\H)U i i\_s}.&nw\cu*l(’rlmm AGE~ 20!0'4()yuus b W ‘
e e T e KT EGORY-ANOLL U‘“ﬁ““ﬁ“ TEACHER | GRAUbl
(25X L3 : ‘f-‘jf:*;y »-((!.)\Nl RCEWITH PEC ALJ’API ILB»\NKIN({)-m bLﬂle... e
l ﬁ ; o Rs 1640 ";(m for LAss.unu( Medium Ranlw(*) Hn'hcr
A RMLWAY RL( R(JlTI\'H INT BO'\RI\ > i n S«((md wy . Se hunl emppracy byt likely “to “he mdde
— t ,1 L ' 1 | ope rnmncnl NO OF POST : 1 (\() QUALlHCATlON (l)llnd
; (‘L’\"\HATI Pl Class Master's l)oyw in Commmc wnh spm ial pa.pcr‘ RN
IR ,H ' ST ] ] Banking. (ii) University ‘Dq,reei Dlploma in Educauon/% G
i Smtmn Road Guwahutl 781001 Teaching, or lmcgmlcddwo years Post’ Graduate course of
" Lo Regional Colleges ofl-ducntwn of NCERT. (i) Competence to -
T srcad Dm“ 2.4 0% ! teach through Assamiese Medium. AGE : 20 to 40 years, "+
EAMPLOYMENT NOTICE NO. 1,95 ) CATEGORY NQ.6: DEMONSTRATOR (PURE SCIENCE) in -
DATE OF PUBLICATION : 03 5 93 scale Rs. 1100-2600/- for English/Bengali Medium Railway
CLOSING DATE - 046 05 Schuol Tempaorary but likely to be made permanent. NO OF
o N POST : 2 -UR, 1-8C); QUALIFICATION : (i uss
:}ppli(':lliuus are ‘.f‘\"“"l In P”'-\‘"""b‘ﬂ .ﬂl’l"l""'{1 ton ('urn'\ Ii:u'hvlursl)i-;:ree with l?'ix)iics,Chc-;i\:;lr;‘:mdéx?cii:;:;cc((:l:kz:
abtdnable fram the important Railway Stations or 0 a of Botany” Zoology. 45% marks can be iidered cquivale
a3 Yrofor aenclosed herewith (to he neatly tvped) inastandard i Ry 4 RS can LC()I\.‘-!((:FL cquiva u.“'"
. |_)'|nhnl.n‘un( .L ; Fneaty typed)in - to Hnd Class where there is no-demarcation of cluss in
size thick paper, only u‘nl: side) for the fu'll()\\m.;, }lcn‘\;.mu.-.r.). Bachelors Dogree. (if) Uuivc‘rsity Degree/ Diploma' o
vpu\'l.\' lnkvl__v ta he permanent n.n the ..\()rl heast f‘l{\l)t'l\.l Education: Teaching or 4 years integrated Degree course in
Railway. Apph(‘a(mns complete in all respects along with : regional colleges of hducatlon of NCERT. (jii) Competence to
regpuire (hndmuu'\ \hnul(l he sent to the Assistant Secretary, it teach thm%h i-uglmﬁ .md Bengali Medium. AGE : 20 to 40 |
Railway Recruitment Board. Station Road; Guwahati- 81001, ! ,,,l, vears. 9 . TP BV 5 P ”l \ !, " '
e Tore 1730 gorposingiosotoreach heBoarts | 1) A GGRTNG 7 STENOORAMIER ENGLISH s
or b o applications €21 :1200-2040/:. NO OF POST : 10 (UR-5, SC-2, §'
.1lso be drapped in Lh(‘ “Application Box" kept in the RRB g’, L lFr Iy ( A r-2, 0BC- 1)
Office before 1730 firs of 9.6.95. EMPLOYMENT NOTICENO. | UALIFICATION: Matriculute. SPEED: 80W.P M. & 40W.P M,
-\Nﬂ CAT}GOfL\_I\Q._AGAI\‘ST WHICH.THE .CANDIDATE R in Shorthand and type-writing respectively, Knowledge of ]
APPLIES MUST CLEARLY BEWRITTENONTHETOPOFTHE | § -7 Hindi Stenography is an additional Qualification and will be -
COVER ENVEL Om S POS]T]\’ELY ‘ g given preference. AGE : 18 tO 30 yeurs. ‘ o . 3! )
DEPARTMENT : MANAGING ‘P'BRANCH: i DEPARTMENT :MEDICAL! = i ' & N
| CATEGORY NO. 'l : ASSTT. TEACHER GRADE -l CATEGORYNO.8:STAFFNURSE in scale Rs. 1400-2600/-. I
B (BOTANY) in scale Rs 1640-2900/- for English/ Bengali NO. OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The.
"1 Medium Railway School. Temporary but likely to he made candidates must have passed Matriculation or its equivalent
permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind ! ;examination and possess a ¢ertificate as Registered Nurse and
=  class Master's Degree in' Botany. (ii) University Degree/ ' Midwife having passed the three years course in General

Diplomain Education/ Teachingor Integrated two years post
raduate course of Regiond Colleges of Education of NCERT.
(i) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADT.!
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Taiiway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1 (UR).

DUALIFICATION : (i) 11 Class Master's Degrec in Physics. (ii)

University Degree/ Diploma in Education/ Teaching, or
Integrated two years post Graduate course cf Roninml
Colle s of Educstien of HNCERT, (i) Jempelence 1o
through English and Bengali Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45" marks ¢an be considercd equivalent to IInd Class where
there is no ‘demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Bolany, Zoology and one subject out of
Physics/ - Chemlstry (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Colleges of Education of NCERT (3) Competence to
teach through Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 4 : ASSTT. TEACHER. GRADE-l
{COMMERCE WITH SPECIAL PAPER BOOK.KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900,- for Assamese
‘Medium Railway Higher Secondary School. Temporary but
Hikely to be made permanent. NO. OF POST : | (§T).
QUAL IFIC ATION IInd Class Master's Degree in commerce
with speual paper Book-Keeping and Accountancy. (ii)

u

I
{
I»

Nursing and six months course in Midwifery fror a School of '
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
Medical Register. They must be able to speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with §
years relaxation for SC/S'r candidates. Both Male/ Female
candidates can apply. . *: .
NR: : -

1i) A Ceonerai-Relaxatina L aprer 232 Lmits for ail
communities/ categories of candidates have been given by 2
years besides the age relaxation given in para-2. This
relaxation ls applicable for 2 years with effect from 16.7.94.

(ii) The Candidates must have acquired the essential
qualifications as laid down at the time of submission of
application. Candidates who have yet to appear at the
examinstion and whose results are withheld or not declared
are not eligible to apply. .| ,i,,,_, {ﬁ’i
I. . GENERALINSTRUCTION | * ’ ‘ i
ABBREVIATION USED+ SC - Schedule Caste, ST -
Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, I.P.0."- Indian Postal Order, EXSM
-Ex-Serviceman, PH-Physically handicapped.
The number of vacancles shown may be lncrca_s_gw
decreused. ;
SC/ST/0BC Cdndlddub( an apply against L'IZ po:ts but
* they will have to compete with UR‘cendidates.
SC/ST'OBC candidatey need apply strictly against
their respective vacincles only : P
AGELIMIT: . i i
" The age will be reckuned as on 1.5.95. The uppe. age

limit is relaxable as under
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Sub:~ Racruitment selection for the post
of Jr.stenograsher(Eazlish) in
scale is, 1200-2040/~ nnder Fmploy-
ment Notice No,1/95 category e .7
and GM/PAMIG's Tndent No,L/227/246/

. &B/2/lectt Pt Il dated 7,4, 95,

-

Diate of Written Tost: 27;57-05 . :
aie of Specd Test: 04-11-95 ( ror 80 Vop.n, )
Date of Speed Test: 05-11-95 ( ter Go WopLm, )
Date of Viva Voce Test:08-11-95
Date ¢f pano! approved:09-11-95
The selection DBoarxd held the viva vooe
test on B.11,5%5 for {the recruitwment of Jr,Sceno-
grapher (&ng) under Employment Notice No. i /93
-Cat.No.7 in scale R, 1200-20450/~ and yzs found
16 (UR-10,3C-2,ST-2,60¢-2) calidates suitabl. - -
the said post and their names arc recomiendc.. o
GM/P/N.F.Railway /Maligaon ‘n ORUER OF MiHIT. [ ——
AGAINST U. I, VACANCY e i
N Rolil o, Mame of candidate . .
1. 510704 .".n\gali Devi ’
2, 810786 Asis Chakravorty
3. 810798 Mrityunjoy Ghosh
i, 810018 Debasisn Giowdhury
5. 810589 fupak Chakravorty
6, 810777 . Pr:dip Kr. Sarcar ‘ "
Lo EB L L FIONE. T gremsponsg o
't 8. 810767 Kamala Deka ‘
3 , : )
I 9. 810794 Pabitra Kr, Kakati , )
~--mo-fal 810759 Satynnarayan Goswami |
[ AGAINST S.C,VACANCY
b1, . 820123 T. Krishna Das =~ , Py
2, 820246 . Sanjoy, Kr, Rai » i o ’
R AGAINST 8,7, VACANCY\ " ! .
. ) 1
1. £30077 Mjay Ch, Baro, .j. s

2.- 650108 . Lincy Kr.haimary 25_,{
AGAINST 0.1, C. VACANCY D, e
. t [ B
840025 ! Santosh Kum_ar&'
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L {_EMPLOYMENT NOTICE NO. 1/86_
‘ ;| STATION ROAD, GUWAMATI; 781001 .
p | Ly 1[‘ _l_)_,g TED : _20/05/»0 |
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' RAILWAY RECRUITMENT BOARD : GUWAHATI '

Applic ationy arc mvnvd in proscrlb( d furms obtamal»lo from any important Railway Smuon

{ pape r) fort
v.ny Agpplicat

. proforma upplluutkm given below (Lo be neatly typed In using one side only In a standard plze
\e following tem porary posts, likely to be permanent, in the Northeust Frontler
ong completc in alf respects along with required enclosureés should be sent to the

s, STANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAIATI-

o1, 01 ASSAM uhdcr certificate of postingso as to reach the Board's office on or before 17-30 Tirs.
106705, The: Apphc.xllons cun .Llso be drOpped in thc. Applknuon Box keptin the RRB Office

re. 17-.}6 hrs. of 30/06/06

t

LOYMENT NOTICE NO! AND CA’I’LGORY NO. AGAINST WHICH THE CANDIDAIF Al’l LIES

T CLFARLY B!:. WRl’['I'EN ON. T?h 'I‘OP OF THE LOVLR pNVLLOPLS POSITIVELY.

lc

A

I Umversnty Degree/Dxploma in Educntlon/Teach”{ '

|
1l s

-
lhee }\ S S Ry lh gf(7'(7i L\xq"_z,z/ ; 95 i
_'_-.- =, l~,~—~:~—;z: v A kA 4 J: e N e g g "":"“‘TL'“""‘T"""‘“'rn;rr";w'w';""ﬂ-"‘.*'r*."" T e Ty s ""*,.E‘i o
‘ .l e ]
?, ' : Category No. 26 : BE (Mechanical), N
! ;J{ ' ! Category No. 27 : Diploma in Mech, Engitcering. !
Hel ,-'j o Category No. 28 : Dﬂbrco in Mechumcu.l/hlccu icy N
: Aﬁi? o, " i couegel . r L 5 e
‘g g ‘Cawgory No. 29 : B.A. with Hindi as elcctive subjet—7

l grduate with English as a subject plus a degree or
standurd of B.A. (Hons) in English and a degree or]
Cau_gory No. 30 : Biploma in Civil or Mechanical
i qualification ufDlplomn in Civil Engmcermg bccom
1 thetn, Dty b
1,Category No. 81 : Degree in Civil Engmeenng
.(,nu.gmy No.32: (10+2) with scnence and Muths U
Engincering also be eligible. ey ] »
Category No. 33: Minimum [Tl certificate in Dr~fts.
India, NCVTY in Clvil Engg, from recognlsed Instity
duration. Clvil Engy. Diptomu hotders and holdcx"s
ln‘nlitutum will also be cligible. 7+ F
Category No. 34 : Matric plus 3 yra diploma ln Ciy
recognised colleges. [ BT E
Category No. 38 : Degree In CIV‘U Engy. Dcpa.rtmcn
Cnu:gory No. 36 : Degree in Civil Engtneering Depy
sategory No. 87 : University degree preference by,
Honours & Master Degree. The candidate should}
,minute in English ))ur 26 words per minute in Hif' 1
- preseribed educatibnad quulification, ST H
Category No. 88 : (i) IInd class Master's Degree

l

| course of Regional Cuches ofedu ation of N. C ER.’I
medium, R AN i'-'-'x-r, i '
i Category No. 39: (1) Ind cluss Bachelors D2 gree W -
Bolany/Zoology 46% marks can be considered |
demarcation of class in Bachelor's Degree. (i) Univg '
OR 4 'years integrated - Degree course in regior
Competence to teach through English and Bengali
(l) A GENERAL RELAXATION IN UPP!
' , CATEGORIES OF CANDIDATES HAVE
|' .~ " RELAXATION GIVEN IN PARA 2. 'rms i
‘ . WITH EFFECT FROM 4/8/95 4.
B.: (u) THE CANDIDATES MUST HAVE AGQU :
i, LATD DOWN AT THE TIME OF SUBKIS),
HAVEYETTOAPPEARATTHEE):'
"  WITHHELD OR NOT DECIARED AREN |
GENRRAL INSTRUCTION | | o
1.1 ADBREVIATION USED :' |/ Vol
A+t 3CeScht-duled Caste, SI‘=Scheduled 'mbe Ui
LP.O. =Indian PostalOrder. “*¢ | . 1|
:1.2 The number of vacencies shown may be incr
! 1.3 SC/ST/0BC candidates can apply against Ul
.| candidates. SC/ST' /OBC cundndata need ap
only. | |' i R
* 2. AGE LIMIT ey b
2.l The age will be reckoned as on 01 06-96 The
v(-u) By 6 years for SC/ST candxdatu and by &

it
‘ t
1.

o

-

'(d) Upto the age 40 years for “RESERVISTS".
':- n { e (continuous or broken) subject to thecon| |
| - . "+ upper age limit of 35 years whichever is
l [ (g) Uptomaximuin age of 46 years for repatri
3.1 Candidates should anply in thcl.r own handv:

0 \ . : .
i 1 N .ot o ..' . "','
&.couv ' -
i wm;lz oF 1: scaLe | sﬂpswo "y | VACANCIES . SEX PERIOD AGE
THE © QF PAY # DURING 5 OF + ASON . .
Ay H’.- ‘g UR _8C ST OBC m.u. . TRAINING 010698 __ s
‘enographer. (English) ;,:2603040/"«'-“—‘:"1’ X 047 01’027 00 1 08 Both T {E1b 1810 30.Xrs
ppr. Junior Engineer/ -3200/ - Rs. 2000 02 01 Ol - 04 Bolh 12 months~ 20TG 30 Yrs. | !
Grll' v NI . S
ﬁpr Signal lnsp!ccmrl i 1400 2800/ lh 1320/‘ 07 02 04 o !4 Both 24 months 18to 25 Yn.
i Cf . 18s0/. T ,
ppe. TeieCommunl e 1400 2300/-| Rs. 1320/~ 07 a2 02 02 N 18] poth 24 months mozs Yre. |
ation Inspector/ﬁr*ll‘ -y el [ 13s0rit I i
ppr.Tele Communica-  950-1600/; . Rs. 950/, 08 03 06 iOO 23 polh 12 months {8to 2§le
on Maintiner/Gr.- llli AR TR | .
r. Asstt. Drafisman ] 1200204?/- m 1200/- ' 04 01 01 '01 01 Both lzlmontbs mw,zqm..
3&T) qie ¥ . . S
1. Edectric Foremln/ - 2000-32007- n.szoool o1 01 — — 02; Both 12 months '20w_alom !
TA. DepuryShopSudeH [ s ady e ) o
.ppr. Mechanics (Elect)” 1400- 2300/-. m 1400/ - 08 05 01 03 18, Both 24 months 18to28 Yrs,
r. Asatt Draftsman © ,1200-2040/- nuzoo/~ o:s 0101 01 08 Both 12months 18to2BYr. ,
um)'f'r'“-n' AR Do 0 L
L Lrnnqman'\}i«: . 111400, 2.!00/,15'_.. 144")/- - UL . -« | 0t Both 24 months 20t03C Yrs. .,
r. Head ;mmm:, 1600-2660/ ‘R.s 1600/ 0l — — — 01" Both i2montha’ 20030 Yrs.
Elect. Q b HELER 'f 0 Ny . S o o K
Yp!ﬁc%.pprtnucq )400 l440/-‘ Rs. 1400/- 06 02 0% 02 11 Both 24 months 20to 28 Yrs. ]
summercial Appremlcc' 1400-1440/- Rs. 1400/ 06 0202 Ol | i1 Both 24 monthd 20to 28 Yrs.
*hysiotherapist|f 117 | 14002300/ | — 4= 0} — — — [ Ol Both -/ 18w28Yrs.,
tafl Nurse | I”l 1400-2600/ - (—"d' 13 0402 07, 26 Both ~/ 20036Yrs..
*harmasist i:‘;.-'* . 1360-2200/4 | — !l -+ 04 0101 01" 07 Both —(. w30V
abAsstt' bl .| 976-1640/- ' — i 02-— 01 — 02 -Both =l 191628 Yru.
\pp. Mechu\la'lg ! 14002300/‘ mlsao/- 04 02 0! 01‘ os' Both 24 months 18 to 28 Yrs.
Ject/DSL” [ {]; 1 il : UREE R
[r. Deputy Shed. ;£ [ 2m3200/ Bazoool- o m -—l 01 Bom 12 monuu 20w30¥n.8
mpdl(ElettlDSL)’ ‘ e SIS
Appr. Medumau 1400 2300/~ Rs.1320/- 04 on 02, o ‘08 Both 24months 1awzsvra
‘DSL/Mech) * |-i S v
Appr. Train anmnet .“‘ 1320-1860/- Rs. 1320/ ‘06 03 Ol 02 12 Both 24 monms 18to ZSYn.
Ty Asste. ©, | i 1zmzowl' Ra. 1200/-'- o1 s- oL — 02 Both 12 months 180 28 Yrs. .
Draﬁ.smm(mech)} o L | ot
Draftsman (Mech): 140023001 ‘Re. 1200/ 02 '— 01 & © 03 Both 24 months 181028 Yra."
Appr. Jumor(,hcmlcd, 13202040/ :Ra.1320/- 09 — = '01- 03 ° Both 12months wmasvm “
&Kemlluxpch:sstL_x..,_ c 1 ~, A - L
Tr. Chemical % | -1 1L 1400- z.:zoo/-,ru 1400/- 02 01 = ~ 03 Both 12months 2 tosom
&Mctwuurpcalmu z . . : .
.'n Deputy Shop ~ : 2000- 3200/ Rs. 2000/ 01 on 01 — 03 Both I2months 20 toGOYr_s.
Suptd. (Workshop) i '
‘Appr. Mtchumcs i . 1400 2J00/ Rs. 1320:- 05 02 ot ?2 110 Both 24 monll\s' 18 to 28 Yre.
(Workshop) l ., . .
Apuir. Chiief Train i 2;)003‘00/. Rs. 2000/ 02 Ol — — 03 . Both 12months 20t0 30 Yra.
Exnmner i e . s : E
Hinidi Asste Gr, u ol 100 2.300/~ — 01 - - 01, 02 floth 1810 28 Yra °
AD L STWRD »{‘,‘mw",,‘ qu Nu!%- ntﬁl,y:‘.l m,,g_\,ngr Ayl M12 monthe s 19 60 9R Ves

Nl

1" (b) By b years for Bonafide displaced Goldsn
(e) Upto the extent of service rendered by Gr,.
Administrative offices of the Railwayorge, 1
(f) Upper age limit in cage of widows, dworce<
- to India on or after 1st June 1983 and 1.
[N oen (notin nencil) on wood oualirv nlain whis.

.+(c) By 10 years in case of phystcally handicaf
¢ ' Labours/substitutes provided that the
tive scoieties and Institutes upto ycur.i
their husband but not remamcd shall { o‘
W - Pakistan (Now Bnnp,ladosh) on or ofter )
HOW TO APPLY .
! ; . 4

o/*b &W~ o
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From Our Co'rcsmmdeu Dongaigaon town as per Land  Sarkar conviered Abdul Rahiun DULIAJAN, J:“rsxk()irg;:'le} i
(‘AIGAO’\' June 18--A  Revenue  Beassessment  Act, of Monakocha  vilage  cnder aged in between thirteen and fife; -
mecu g ' of the Hongaiguon 1836 Peoplewhowant tesubnut Mankpur - Police '\t.s"ur. 10 of Bulizran lm:““ dlﬂer.cn(xlme;:; :
pistrictDev elopment Comumittee vhiections tothcenhancementofl  undergy rigorous inpriseni.ent crc:.‘cdvquilc » sensation in the oil
, was held on June 10. The land revenue may do so within  forseven years and to pay 2 fine ;lt qether nine boss all v Y
. ‘meeting “discussed the imple  six weeks frem the date of  of Bs 56,00 or it defuudt to ] ‘ Oj‘t‘. (.*rrfme vys, all studey :
mentation . of splécial heslth  peblication of rifixation notifi- undergo further rgorons m- 0 Lh_' locality, were reported missl  «
check-up programine for pri-  catoninthe Assein Gazetie, 205 prisutmient fof 1o jears abder three were traced and rescued b."I'
mury school students .in the  anofficial press reiease. Section 447 ol iPU for miurdering Alsrge number of parents, gua ¢
district and asked the Joint Lawyers' recentment @ The  Kanteswar Dus of the same ecerational institutionbs of Duliaj
Director of Health Services to . feagaigaon Lawyers’ Associa- village comencd by the oMceer incharge o
prepare a plan to cover all the  tion oppased  the move  to ‘The aecused Abdul Ruarman June 17 to discuss the sltuation a: ~
stadentaof 863 LPschpolsinthe  transfer the cazes under Raikvay  attacked k.m'vm.x. while presention of further occurence oft
Braiiet. . ar ee Properoes  (Uidawful Pesress planed o i auiy oo The solice B ruled oot “",1; .
Addressing the maecting the  sicn;  act, Aaotor  Avedent February 27, Dl v & faum, am extrenmint outlit in the rece®”
Deputy Commissioner, Afteb  Ciaims Workmer: Compensation  The injured l\mv'(- swat Jdaed on st.pected that sume drug trafMicke »
Ahmed requested whe heads of  Act, Censumer Forum etc 1o his way l.o the hospial lureg these adolescent boys to cari -
various development depart-  Guwahati. A resolution was SriR N Das, Peblie Prosecutor e
ments Lo submit future plan of  adopted to this effect in a  appeared for the State while Sri The police administration hass -«
action 'to develop the district  mceting of the Association held M Mehmud, advocate defended and geantians to be glert to keep £
with Jocally available resources. | on June 7 under the president gyf('cusod their adolescent children end to pi
The iaecting also decided to  ship of Sri Gopal Chandra Das, W *é. iﬂ »t{ they ga aut fur private tuifon um
“utilise the water resources  The meeting expressed resent \{No ﬂﬁf’ tnien £ The 0).C. of Duliajan police stat
;vail:ible"m the disltricjt and the  ment at the move made by the 3 aa.ftel‘,s&lectlon . ’2{ adequate stepy h:\rc bcen taken
niaity polytechnic scheme  Government without consider , .. | missing boys. : . -
1 ... dgron Polytechnic for  ing the difficelues and finance ml e “/ ;\ Staff Rf’i'“‘“; ; .The namesof the mhaing boys
. the benelit ¢ the youth. mplications fer  the litigant ‘GL“"J"\“' J‘j“”_ !"’f"lh'-’ M crasely, Monoranjan Chetia (15) € 2
lapd revence :' The Stale  public. failore ot the N ¥ meiy it ClassIX, Ganesh Ch, Gozox(H)Cl '
Government , has decided to Comvicted for marder : The | 8uiborities Lo 2ppoint any of the “Il Class V11 and Ratul Gogol (“) Cln.
enhmce :Hnnd  revenues of  Session Judge, Bongaigaon, MM 16 suceessful candidates in te i . i
. post of Stenographer even after. | o b SR
six months from the date of:j it I
% lkgh@p On c’lﬁnb@&h " anncuncement  of  interview ‘¥ h (. i .t, A
A ] T . resulis, for mepurpo?‘c,hm_becn‘qwﬁthd B .
!. ) viewed by the eanseious circles s rawa, ki

'CT p@

' J l fh’ [ '
« y Jrom Our Corr"Spond"m f
¥

il i enu Sericrdiure - S0me vest lhc Assam People’s Front m:ld o
AZARA, I m.’ 18~ A 'work- [‘ f?r Kevenn: and Serunglu:xc : _;”Al‘i‘ ested :rxer;st (‘t;(‘Ll;"s‘ e recenty here ot Karst Bhawad' Llr 1 -
ahoponthe “necessity.of bambov | 1 nd). oo b7 According (o knowledgezble st
crops "and its prcsm'utm.\ was | .Cherns steged @ The Kam-  jourees, the Rii.ll““«‘:{ Recruit- '-“"9’.”‘: chairmznsnip of Sri e e -
held reccntly at the, Ho’u rep districs cemmittee of the ~ me Hoard, Guwahaty, had f’dmhl‘- Terang Guneral S“cre- ) tii .
cultufel Research bwnon Kahi- Assam  Press Correspondents . Ceclared tengenerel twaeachofl - 1ar¥ ‘"l ASDC and ALA,’ cL.
m.l(hl“ il';l '! :., Union staged atswo-hourdharna  the Scheduied Caste, Schesuled f Gemanded u‘nmcdsa.te ‘\\1tl|_~ i aym_
} r}!up:;unz, in th elwm kshop  on June 7 in front of the Circle +, Tribe and ORC category curdic ! ‘f’-_'"' of Army Gperetion }n’lhf’ PP
cmcfr guest, Dr' Alok - Office of Pajushuri in' protest j dates, cligidle for the pust of i Stte, suyy a press release, . t.oart.
' liur}xguh 1" of Gauhati Univer-. against the kilfings ¢f Parag Kr. § Stenographer through 8 rews:, The meeting m‘t:nded by all- i <
vunly.explﬁlnirdlhe .1gmﬁcmceof Das, Exccuiive Editor - of P paper notification on Decernber; s the rewly elected MLAs of ASDC. ‘ lo\ P
l» untoouse. . S A.somyalr.xlxdm Pabitra Nara-. 132, 1995, Most of these )(,bl and representaives 'of ut?\er N ?
Hesm&edtml bamLoo Is ulso ' \an Chutia, Dipak SJrgx).x'l and .‘ §ebkers were local youths. { ‘ cerstituents namely Au!onomy U.;. _
' desc bed”as green golﬂ innd" Manik Deori. © | e  But, despite ther cbemg.somc 'I Dem z:-d Struggling  Forum »-jh.w B
¥ xmbeere'poo people { ".., South Kamrup' Préss (,lub ync.mnes against the posts, theq (ADSF) Mising Mimag Kebang® P :
;d% hlplx] l(hnnéla, ;\ssociate South Kamrup New Writers and ?\ F Railway "authorities havei (¥¥K) and CPYM-L), Libera- E‘ :,"!,"l" 1 ;
4 Qr tqfnﬁﬁssvnnath Agrii Anls'.s Am»c:..tnon" Daithala ¢ been allegadly . showing né'¥: tion -~ discussed  the” POh“f‘P‘* | !
t-l ! Czl]e' UiRd"Srl Beni! i’ Luitparjya Dal, Azara Amarjyoti ¥ Sinterest 1o absorb uny of th¢A[ tical situation of ihe, 51 G Werr |
tuihfsb Ba uuh I)lsmct Agrl- %nghu and Dakhin K.mxmp )...§(‘1L‘ﬂl‘d candidates, allege U\i | ‘aid the orgunisational posi i°" - CF' !g v
j B el ' :sourees, " Of APF and also adopted APFs oL fbg
gu!xunlefﬂcq' algo attnded  Sesetun Farkshad plao sat on NI - N stand on the burning issues at pr 3
-t pv&erlpsho&., %—'{— . { Srpher dnoma.: - »J~-———$§ wyendrg Bay m‘l—w T s o l\ ﬂ‘ ,d‘.——.-afeul ol s}
LE Qr ’ ihie e ‘(pixin’d%%;lslgl J he I\:m.. lm uL\lrl(l Qniz, i";ir = *1-_:_L~-f—~—-4( L AT
Tehi 3| nlic lg dtiidaticn Of N ¢ of APCU Trter submit ud Al HICR oriai @ ’.-’."Ll d ! e ’“F“”‘{aﬁ"“v“d réng :’ ;
RO B iq W el o !‘-.xnux.md\.mml)ccm&; vt GIWANATI, Jhne 18- i “ ed Army 'Opf:.monsiu the Stuze
i Y Kr, U nakys %»ﬂom) dom:.nuing ade 1“‘& e State, Centie iu ! zumc ufaulvxng the UL!-A
i al:i th-“, : r R g Assamn Stute Conze of thy, '{ rodiem as, mdst uutonunau
? ) e Agf,‘ii:’ i\ '\\“}sur"l\i to TL{??‘;.JO“”\J‘ 'j “J"““-‘”i&\x, of “'m,im'c s } adia) LI, Lyt oo i
S T AoV R R R TUIIRY BEA y sFoy  r 1

preservation

\ar wun Kalita, hhm.sl,er (,f.‘.sl ate

.

here as ot:e more hid to deprive

the indigenous peapte of job ]
< oppartunit:es in the Raihways by 1 Certrai Comimittee nieeting of '{dt T l |

R

GUWAHATL, June |a~nunivi. ;'y,

d
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"RAILWAY NOTICE_

‘iRAlLWAY RECRUITMENT

.V BOARD : GUWAHATI. .o
NO. RRB/G/41/80 ’
. ..+ Date:05.9.96.
. ~ . NOTICE - -

Sub : Cancellation of Recrult-
ment .panels of Stenographer
(English) in scale Rs. 1200-

9040/- under Category No. 7 of

Employment Notice No. 1/96

dt. 26.4.96 and Craft Teacher

(Bengali Medium) in scale
Rs. 1400-2600/- under ‘Cat
No. 6 of Employment Notice
‘No. 3/04 dt. 19.12.84.

" Railway Board vide their
Jetters No. 06/F/(RRB)/26/12
dtd. 7.8.96 and $6/E (RRB)/
d. 21846 have

26/13
cancelled the Recruitment
panels ~ of Stenugrapher

(English) and Craft Teacher
(BM) mentioned on the above

subject due to various lrregu-
larities. Hencethe Recruitment. |

panels .of Stenographer

(English) and Craft Teacher

(BM) stand cancelled.
~ - (B. Kalita),
Chairman

Railway Recruitment Board,
_ Guwahati.

RN/1328/1
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Title of the case 3~

\Q/ N -Q' g
@uwﬁmﬂ Banch . X‘L ...z
THE W@JLJHIS}JRI&TIVR TRIBUNAL 2

.
RN -
Sl T
RURS

GUVAHATI BEFCH

' 0.4, To /)}of 1996,

Shri Sang ay Kumar ‘Ral ... Applicant.

B
..‘:..-“- Ve Ta
.

B -VS- ‘ ' . . N
: Un:Lon of India & Ors. «s sRespondents.
Application under Section: 19 of the A.T, Act, 1985
INDEX
' 51 .Noe | Description of ANNEXUTES Page No
| JW&M 1. Application 1tosg °
/q,uaw ” 2. Verification 1§ 9
' gt 3. Annexure A.I - 'li
(;f A 4 Amnexure A.I.1 iz
. = 8% Anmnexure AJII - —_— - 13
6. Annexure A ITT - — 'Y
' e Annexure A.IV NS
8. ‘Annexure A.V —_ = /L
9. . Annexure AVI —r — —— - /7
10. Annexure A, VII — —_— I p
11. Annexure A.VIII (9
1z, Ammexure A.IX %
13- W)S§ — —_ 2’*_% ;

For use in the Tribunsl's office:
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- 1 -

1l. PABTICULARS OF TEE AP LICANT :

shri oangay Kum.r Rai
g5/0 Shri Kishori Rai
Rly Qr.No.s39/C,
0.T.Pare, Katlhar,
Blhar. '

2. - PARTICULARS OF THE RESPOWDENTS :

1. Union of India represented by
The Secretary to the Govt.of Indie,
Ministry of Rallways,
New Delhi.

2. The Genersl Manager(P),
' N.¥,Railway, hallguon,
Guwahati-1l.

3. The Chalrman,
. Reilvay Recrultment Boavd,
_Guwahatl-l. :

4, The Member oecretqry,
Reilway Recruitment Board,
Guwahati-1, ~

3,  PARTICULARS OF THE ORDERS AGAINST WHICH THIS
APPLICATION IS MADE : _ o

i, This application is made for impiementation

of'thé recdﬁhendation of the selected candidates for
.appointment as Stenographer (English) at the scele gf
pay‘k,lzoo -~ 2040 vidé employment-hotice No.l/95 - Category
7 (Annexure - A-TII). | | | |

iie. Restraining the respondents from completing
the process of employment Notice No.1/96 Category - 1)
(Annexure A-VIII).

Y

4. JURICDICTION :

The applicant declare that the subject

motter against which he went redressal is within the

Swyy Won‘td..:...

jurisdiction of the Tribunal.



\\» %r”

ot

[

Se LIMI’I‘ATION :

The appllcanu fuvther declare that the
application is within the limitation prescribed under

Section 21 of the Administrative Tribunal Act, 1985.

6. FACTS OF THE CASE 3

Bele " . That the applicant is a citizen of India -

and as such he is entitled to 2ll the rights and privileges

guarsnteed under the Constitution of India.

Ge2e B That the aDplicant'hﬁs passed the

Matriculation examlnatlon in the year 1985 znd passed B,Com

exeminat ion and has also ob’oulned diploms in typ:Lng and
stenography. The testimonials are enclosed in this
appllcatlon and marked as Ammexure A-I., API 1 & A-11.
T cocite cothjpeal .

6.3, The aspplicaont has come from a schedule
caste Dusadh poof family‘and‘deserves considefatidn from

all concerned.

6.4, That the Eespondént No.3 made an advertisé-

ment for testing candidates for stenogrepher in the scale

of pay §5.1200-2040 through the Assam Tribune and it
wgs clearly written in the advertisement under clause 12
of genersl instructions that the post of stenographers

may be incregsed or decreased.

S B45. " That the applicant in response to the

advertisement made by the Respondents on 26,4.95, &s

appeared in The Assam Tribune had applied‘for the post

Ofooco'-o. :

Sopty i
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of stenogrepher. The ssgid adVertiéement runs as Lmployment -
Hotice N0.1/85 Category Lo.7. | |
A copy of the saild advertlsemenb is

annexed herewith arnd marked as Annexure A,III

6.6 That the applicant mede application

for appointment as'sténogr&pher at the scule of pay

.% 1200 - 2040 giving gll partlculars such as acadenic

quﬁllflcutlon, caste cerulflcate, age prooi certlflcate,

Dlploma certificate in typing and stenogrophy ete.

6 7. - That the réspondents being sotisfied with

the requirements of the candldature for the post of Steno-

grapher as noted above c¢.lled for wr1+ten test fixing

the date as 27.8.95. .

A copy of the call let er is annexed
. herewith and “the same is marked as

Annexure A-IV.

é g That'as per call letter thé applicant
MDoeared in the written test, did excellent 1n the
examination end he became successful in the test and
accordingly theregfter the appllcant was called for

speed test both typing and stenography and this was held

~\0n 4‘./5'11-95- . !

A copy of the same call ietter is' anne xed

herewith and marked as Amnexure A-V.

5.2 ' Thaﬁ/ he speed test the humble spplicunt

| did excellenf and accordingly he was declared suocessfulm

and .o OR SS

5;&57 #wmm/ [
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nnd thereafter the applicant was called for & v1va—voce

test and in.this test held on 8.11.95 he also becane

successful znd was selected by‘the respondent No.3
and thereafter recommended the npme of the applicent

to Bespondent No.2 for appointment. In view of inceease

- of the vac&ncy, the respondent rlghtly and v&lldly

recommended the applicant alongw1th 15 others for

app01ntment.
| A cqu{of the séid recommendation
eentaining the neme of the appliceht £
slongwith othe?s are annexed herewith
~ end same is marked as Annexure A-VI,
-é.lo | That ﬁhe written test; speed test and

viva—voce test are conducted by Rallway Recruitment
Board headed by the Choirmen which is a sutomonous body
1Lk€ gny other Rellway Recruitment ‘Board in the country.
Moreover, one responsible officer was deputed to the

Setection Board on behalf of the Respondent No.l & 2.

6.11 That the applicant begs to state that. .

as pervadvertisemenﬁ dated 26.4.95,_oncelthe candidate
1s selected after going through 81l the stages/tests
viz. written test, speed test and viva-voce test and
when the name was recommended for appolntment as Stenoa
grapher, the respondent No.2 is duty bound to ﬂppOlnL

the applicant in the existing vacancy of the Stenographer.

6.12 . That the applicent beg to state that
though fingl list of 16 candidgtes including the name of

the....‘....

gw smmon Qo
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the gpplicent i.e. Annexure A-VI vas recoumended on
9.11.95 to the Responcent Ilo.2 for eppointment, the
Respondent No.2 did take no action on it and the apvlicant

was at & loss of h&ving'not received the appointment

letter. Even this resentment/inaction of the Respondent
Fo.2 was echioed & re~echoed in the news paper.Copy enclosed..

6.13 That the applicant made representation

to the Respondent No.2 dated 10;6.96 requesting him to

mgRe appointment of the applicant.

A copy of the representation is cnnexed

herewiﬁh and msrked as Amnexure A-VII.

6.14 - Thut while the’appiicant W.s anxiously
weliting fdr the asppointment létter he was surprised to

see the advertisement Hotice No.1/96 dated 20.5.96 where

the respondents wanted to test 8.candidates for the post

of sienographég.'This‘&dvertisemént appeared in local news
papers‘indluding notice board and runs as Category No-1l.
Having seen the sdvertisement, the anxiety of the gpplicant was
.multipliéd and again he appréached the respondents and

no response gt all was there from the respondents. The
applicant believes that some foul play may tcke plsce in

view of the advertisement No.l/96 dated 20.5.96.

A copy of thu advertisement Notice
o.1/96 is annexed herewith and marked

as Annexure A-VIII.

In this connection, the spplicant beg
to stote that slongwith him there are 15 other candidates"

alSO..... o0

é;:@yjy Lron o



. - further beg to state thai'there w&svanother-ﬁmployment

P S

~

also duly recommended for app01ntment to the post of
. stenogrsphers and whlle none of bhe recommended cand’dﬂtes

1sepp01nted, publlcatlon of another advertlsement is-

creatlngvsugplclon. In:thls connectlpn, ‘the appllcant - ffﬁ

Notice No.2/95 Category-1 where 2lycandidates were

-recommended for appointmént of office clérk in the. scale

of pey 15.950 - 1500 and gll the candidstes werve eppointed

~though they were eppeared.in the tests subsequent to the

eppliant,

. X . . . \ ‘.‘ . .
~ 6.15, -Th@t‘the applidant'beg to state-%het the-
fselectlon of the appllcent is valid only upto one yesar

8S per ex1sting rule of the respondents.j

7. GROUNDS:

| Tele For that the appliéant‘is going to be over

" aged and in case the apﬁlicant does not get the eppointhent

imwediately, he will be barred for app01ntment in any

other departments._

.7%?. ‘ For that in view of the selection as per

- Annexure A-VI, the applicent Was'sure that he would

be appointed soon under the respondents and as such he-

. did not meke shy attempt for appointment in any other

depsrtment.

7-3. . For that the LnJustlce will be done to hlm
1f 1mmedlete annointment letter is not 1ssued Moreover,

slongwith ceeees

3«,.—\99 {ﬁm\a«f\’%
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slongwith the gpplicant, the whole family will suffer very

adverseiy.

7.4 -For that the father of the spplicant who

has got a very good and recgrdablé service will retire

soon from the service of railways and there will be no

 earning meﬁber to look after the family,

7.5 For that the advertisement 10.1/96 ss referred

in Annexure A-VIII is ili-conceived, confusing,conflicting,
contradicto:y; inharmoneous snd acting_ﬁpon it will be
i1legel snd uncalled for end the spplicant firmly

believes that this Hon'ble Tribunal will direct the

- respondent No.2 to implement the recommendation of

Respondent No.3 gnd 4 ( Annexure-A-VI) end in the event

of non-issulng such diréctibn, the applicant will be

deprived of the right of appointment conferred upon

him after the selection,

8. - RELIEFS.SQUGHT FOR :

In view of the facts and circumstances. of

the case the applicant prays for the fdllowing reliefs:-

'i’, That the applicént may be appointed

with immediate effect with a direction to give seniority.

from the date of recommendation for appointment i.e.

dated 9.11.95.

dii. ' That the respondents may be directed not

to implement the advertisement Eo.1/96(Annexﬁre A-VIII)

' %ill the spplicant is sppointed. . T ContBesees

| ngﬁcy meox-@w‘ :

-
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4iii;‘ Any other relief/reliefs as this Hon'ble

Tribunal considers.fit and proper.

9.  INTERIM RELIEF PRAYED FOR :

| ie - That during pendency of the disposal of

- the sapplication, direction may' be issuetho.the Respon-
dents to appoint the applicant with immediate effect.
ii. ‘Thet the;respondents mey be directed not
to sppoint stenographér ageinst advertisenment Wo.l/96
till applicani‘is,appointéd. | | |

10, WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE ANY OTHER COURT/TRIBUNAL :

The applicant beg to state thet he has
not filed any other case gpplication before any Court/

Tribunal. ' .

11, REMIDIES EXHAUSTED :

The applicant beg to state that he has
exhausted 811 the remedies &nd there is no other alter5

" native but to approach this Hon'ble Tribunal for justice.

i2. - . PARTICULARBRS OF THE,?OSTAL ORDER "
'  Postsl Order No. ”)C{égg 7€
 Date : 2 ¢ -4 |
Issued by : 2O, ¢
Paytble at : (})00/ 4/7[ -

13, An index with particulars of enclosures is
enclosed. _
14, - PARTICULARS OF DOCUMENTS :

As per index.

- o  VERIFICATION :eevus.

| S«ﬂj‘ﬁ kuwmav’ (Qw
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VERIFICATION

I, shri Senjay Kumar Rai, son of Shri Kishori

Rai, éged gbout 29 years, by caste Schedule Caste

 Dusadh, by religion Hindu, resident of Rly Qr.No.639/C,

0.T.Para, Katihar do hereby solemnly affirm and

verify that the stotements made in psra 1 to 6 and

8 to 214 of the 0.A. are true to my knowledge and

those made in pare 7 of the G.A.-are'true to my legal

pdvice and I have not suppressed any materiel facts.

AND I sign this Verification on this g/, day . of

M ,1996 &t Guwahati.
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4 %hmuﬁh Assamese Medium. AGE : 20 to 40 years.

Colle ges of 1 ducation of NCERT. (iii) Compcr(.nce' «f teach

RAILWAY NOTICE

ermm RECRUITMENT BOARD :
GUWAHATI

Statlon Road, Guwahati 781001

N

4 Date : 26+4. 95
P.I\ﬂ’l,()\{\’[L\I'I‘I\()FICL NO. 1/95 . +\
’ DATE OF PUBLICATION : 03 ),Q\
e CLOSING DATE : 916,95 Lo "~

Applications are invited in prescribed application form
obtainable from the important Railway Smtmns or in a
proforma enclosed herewith (to be neatly tvped) inastandard
size thick paper, only one side) for the following temporary
posts fikely o be permanent on the Northeast. Frontier
Railway. Applications complete in ail I‘(’Spﬁ’(‘ts along with
required enclosures should be sent to the

! ¢ Assistant Secretary
Railway Recruitment Board.'Sl;ation__Roail. Guwahati- 781001,

“Assam under certificate of posting so as to reach the Board's

office an ar before 17.30 lirs. of 9/6/95. The appiications can |~

also be dropped in the “Application Box” kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NQ. AGAINST WHICH_THE_CANDIDATE
APPLIES MUST "CLEARLY BE WRITTEN ON THETOP OF THE
COVER ENVEL OP!'S POSI'I‘IVELY r

DEPARTMENT : MANAGING ‘P’ BRANCH : .

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : IInd
class Master’s Degree in' Botany. (ii) University Degree/’
Diploma in Education/ Teaching or Integrated two years post

graduate course of Regiondl Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
~Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.1
(PHYSICS) in scale Rs. 1640-2900/- for Engiish/ Bengali
Medjum Railway Higher Secondary School. ‘Temporary but
likely to be made permanent. NO OF POST : 1 (UR).

QUALIFICATION : (i) II Class Master’s Degree in Physics. (ii) '

Uriiversity Degree/ Diploma.in Education/ Teachmg, or
I'nt('pmmd two vears post Gradiuate conr<se of Regional
{olicges. il () Compest iZucr io feach
t‘m)ugh Enghsh amj Bengah Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : | (UR). QUALIFICATION : (i) Iind class
Bachelors Degfee with one of the following group of subject.
45" marks can be considercd equivalent to iInd Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zdology. Or (ii) Botany, Zoology and one subject out of
Physics/ Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in

0 —qu: x' (378 01 \

v
1Y

Regional Colleges of Education of NCERT (3} Competence to -

icach through Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 4 : ASSTT. TEACHER, GRADE-]
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likely to ;be made permanent. NO. OF POST : 1 (ST)
QUALIFICATION : 1Ind Class Master's Degree in commerce
with special paper Book-Keeping and Accountancy. (ii)

%(f{(()hi\ﬂl‘(! WITH SPECIAL PAPE
2 Rs. 1640-2900/-

13

[y
!

-
'.._S

v

I |1|\'r‘r<|l\' Degree’ Dinlom in, Ed&ﬁa%"‘?—r‘;&w}{f’v}"m

. permanent. NO OF POST :

_CATEGORY NO. ASSTT. TEACHER GRADE-1
ANKING) in scale
Railway Higher
Temporary but likely to be made
I (SC). QUALIFICATION :(i)iind
Class Master’'s Degree in Commerce with special paper
Banking. (ii) University Degree/ Diploma in Education/.
Teaching. or Integrated two years Post Graduate course of
Regional Colleges of Education of NCERT. (iii) Competence to
teach through Assamese Medium. AGE : 20 to 40 years. .
. CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE) in
scale Rs. 1400-2600/- for English/Bengali'Medium Railway
School. Temporary but likely to be made permanent. NO OF
POST : 2 11-liR, 1-SC); QUALIFICATION : (i) IInd Class
Bachelors Degree with P}lysics, Chemistry and one subject out
of Botany/ Zoology. 45% marks can be considered equivalent
to lInd Class where there is no demarcation of class in
Bachelor's \Degree. (if) University Degree/ Diploma in
‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
teach through I;nghsh and Bengali Medium. AGE : 20 to 40
years.

\/"': s 'ih QRY NO: 7 S’FLNOGRAI’HLR (ENGLISH) inscale

svl 20052 dO/J NO OF POST : 10 (UR-5, SC-2, ST-2, OBC- 1)
QUALIFICATION : Matriculate. SPEED : 80 W, P M. &40W PM.
in Shorthand and type- writing respectively. Knowledge of
Hindi Stenography is an additional Qualification and will be
given preference. AGE : 18 to 30 years. e
DEPARTMENT : MEDICAL :

CATEGORY NO. 8:STAFF NURSE in scale Rs. 1400- 2600/

NO. OF POST : 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The,
candidates must have passed Matriculation or its equivalent
iexamination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General ~
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State

" Medical Register. They must be able to speak in Suyiish, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/ST candidates. Both Male/ Female
candidates cun apply. . v

"NB: ’ -

Cadaraiian i

5

for Assamese M
Scecondary  School.

) LA urh»at; 1pper age lnits W ok
| communities/ ¢ gorlesofcandldateshave beengivenby?2 .
years besides d\e age relaxation given in para-2. This
relaxation iz applicable for 2  years with effect from 15.7.94.
(ii) The Candidates must have acquired the essential
- gualifications es laid down at thé time of submission of
application. didetes who have yet to appear at the
examination and|whose results are withheld or not declared
are not eligible tb apply. Lo <y Lo <«
1.  GENERAL INSTRUCTION TR T e
ABBREVIATION USED : SC - Schedule, Caste, ST -

[.1
" . Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, [.P.O- Indian Postal Order, EXSM
- -Ex-Serviceman, PH-Physically handicapped.”
1.2-__The number of vacancies shown may be inc reased or

. decreased.

" SC/ST/0BC candxdales can apply dgamst UR postsbut
they will have to compete with 'UR’candidates.
SC/ST/OBC (andrdalc§ need 4pply strictly against

¥,

AGE LIMIT :
The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under :- !

their respective vacancles only. [ i

e
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Thisg ig your .Adruit Card/Call Lotter for SPEBED T3! TbST 51
: 'g vivd-wcn. 'u.s‘r".
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You will not be e, (I
aduitted for the Speed Tcst & -Viva=Voce Test: wii Wiy
ut this Call Lotter/admit Card, Thig Call letter/ ' {j *y

4dnit Card however does not itself give any. onti

- v

PECRUITMENT. SBLGCTION FOR THE BOST OF 'JRe STERVGE
SCALB fso 1200-2040/~,CATEGORY N0, 7,UNLBR E}2L0)
1/95 ON OB MOATZEUST FRONTIEA RAILWAY o © < |

1 . With referegmnce to your application ZOI‘ thc post mo i OHOQ). v
above, in rosponge 'to the Employment Nouiice olted above, 1~ uvHE 0:
hereby ‘adviged to attend the office of Chief Porsonnel, Ofnsor
N.F.Railwaylﬂaligaon,mwahati—n on 4,1195 at 9,30 hrs. 10 39

s

M‘é"_‘."!.?‘.',:“‘—"tur-'

g
”éé’d

r)

—

*.The, Viva-Vocu Teut of. the guccegstul” candidatea 01 &)ead

Teat will be held on 8011,95 at Rallway Rooruitacnt Board.Guwahati-‘
dtation Road,Guvahatiei, NO SIRARATE Cgl IETT"I FOR VI%(_)_(_%_T_? M
de Candicatos sha 1. be r rostl & ol otioc, ¢
oaxd of this office on P 601155 end tb. .0 oancidatos who will

qualify in tho speed teet of 80 yords por wminute:should wopear fOFT, ;:
the VivaeVooe Tesh, on 8,11,95. Thereforo, your prese.ce Bey bg .. ‘
l‘equixod tor more then; four deys and you shoyld cc@u -80 |- soparcd o

\
You should bring your ‘all original certificates. and Mars- ;
sheots along with ‘rogpootive ‘diploma cortiticates(i,e, Shorthand |
& Type) on the dny of ‘Viva=Voce Test.The SC/ST cencidates also st .
Procuce thair Caste/Tribe certifioate at the tiwme - of ViVn-Voce tuto

&- -Roquest Loy postponmeunt:ct the Late of Specd test and Viva 2

;M

- 'Voco test will not he oona:lderod and no abgentce te..t will bo held.

Do You- qro"aleo directod. t0 ‘bring tho Origiurl caxl letter. xox‘ .

_ the Urit%cn tes hold on -27,8,95 v : L
,6 i gpmaohing amirman/nRB and or nls Sccretari:$ « .:cctly or . '
: lndiroct

Y bY@ candicato.or any bcdy on his hebilf rogucsting-uniug’
bonsideration for the« recmitmcnt w:lll roncer ¢ crLele, to 1iaule

' xor diaquaLii:loation ot

S
a N ,,,.. ,u..r

- N
. » M) -
- ’:"' ' - ‘ ll' ‘ \ N " ,

,ll v

\(-. S The omdidatca can givg 1ntorvicw cither in u.xg;ish or Bindi.-

%. | 3?_3%8 %mﬁgm m«u T & -
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X 0- hring attestec photdstat coples of i 7. rdaid ¢ crtifies ,
i " sates and. Max‘ksheets and other cortifiesrt .t ..., .1ta the |
. original at: the time' 0f viva~voce togl ii [ [liaa. i1¢2 in |
_the quod toat of 80° worda per tinute o . L; -

) 1 I-.. - . e .

“ el ,.({ Seoe b !MD )

y Lo . :

o .l ' i

LN e T e : i

: O N U S TN | DSV MY ¥ § P

,":t-.'dl'. .;{g: . B . !

: L i -.. .' V".l— * - . ".‘.‘ {

, . . . . 1

, To l-‘n'ﬁi

i

VO e o 2,



e, T8 )

e e

A /;Q7\_’}\63Lk~k -~ ;4 r_;

. Bailway Recruitment Doaxd: Guwalnti

NO.RIB/G/CON/155 /102 b+ .1 Date: 9-1(-95

NOTICEH

Sub i~ 3eruitment selection for the post
of Jr.stenographer(English} in
scale Ns, 1200-2040/- under Employ-
ment Notice No,1/95 category No,7

- and GM/P/MIG's Indent No,E/227/216/
+ REB/2/Nectt Pt.I1 dated 744,95,

Ty P gt

Date.of Written Test: 27-8-95 .
Bate of Speed  Test: 04-11-95 é for 80 w,p,m.)
Date of Speed Tost: 05-11-95 { for 60 Wep.m.)
Date of Viva Voce Test:08-11-95

Date of paneil approved:09-11-65

The selection Board held the viva voce
test on 8.11,95 for the recruitmnent of Jr,Stenog-
grapher (Eng} under Employment Notice %0.1/95
Cat.No.7 in scale R . 1200-2040/~ and jas found
16 (UR~10,5C-2,5T-2,6BC-2) canlidates suitable for
the said post and their names arc recosimended to

GM/P/N.F.Mailway Maligaon. in QROED OF MERTT. . _
. AGAINSY U, R, VACANCY ' /—\\ \

N Rolil No, o Name of candidate
1. 810704 Angali BDevi

2, 810786 | Asis Chakravorty -
3. 810798 Mrityunjoy Ghosh

|
!
I, 810018 Debasish Chowdhury C}11;%&;:§)
5. 810589 Bupal Chakravorty '

6., 810777 Pradip Kr., Sarkar [\ {,’ /\;\\/}M
Yo =

8. 810767 Kamala Deka
9. 810794 - Pabitra Kr, Kakati
10. 810759 Satyanarayan Goswami

__..__..._—-..._..—.._.....___—.__—..._..___._.-_-._..-.____~_-._-__...._...

1, 820423 . T, Krishna Das
2. 820246 Sanjoy; Kr. Rai

_._—-.__—.__._...._.—._-.-——..._...___._..._—...———..—....-._...._..._..__.-.—.._——..._

1. &30077 Bijay Ch. Baro
2.- 850108 Lincy Kr. Daimasry

______.__....._...........-.‘_..._._._.._.._..__......_....._._._..._.......__..._..-__...__.___._-

1. 840025 Santosh Xumar
2o 840052 _______ 292523_%92;:“1 S e
}{L
((T.ifu.s gg{é/)/
Member Secreota
b AS ‘“U} Gl ¢ (Y 1 13 (] my.
g. Noi/:;.co/ljof}\r\ls, Lfor Chairwan/ILil3 /Gy,
. Yanel) giles .
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YoFeHofldany, "ALignods

Lubs Aspointseat € the pout of *Jumicry
Stenosraphoat In pay ecalse of 8a,1200«2040
rer month, . :

!

24D,

To Lunbly beg to dwring ¢ your kdnd nctice that
our mmes gore rocomonded hy the Utlwny Necrultaont
Roard/luvaiatd for appiiatacnt to the pist of *Jund-»
Ctomosraniert (“nglish) 4a rcale Of oy R8. 12002040/«
PsB, 23 putlizhad i 'The A¢ aa Tridune’ dated 12.12.05
and <crisym.ot (owe? dated 23,1225 otoe

fir, we arc eagoriy walling for a forunl
aupintsent letter aince Decoaber v 35, We shol. decs

it favournble uf your kindiy laok ist: the matter ond
areango th 1s8uc the appointacot Lottdr at the earliast,

Thanring you,

vours foithfully,
Nated V045496 - ' 2/

(Sanjay Kre. Rai)
solocted condidnte -for Stenographer

e

. fu
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R.AILWAY RECRUI'I'MENT BOARD : GUWAHATI
. EMPLOYMENT NOTICE NO. 1/96_

STATION ROAD, GUWAHATI-781001
DATED : 20/05/98
\/ﬁwsm(. DATE : 30/06/96 -

Applications are invited in prescribed forms obtainable {rom any important Railway Stat:on
¢ in proforma application given below (to be neatly typed in usingone side onlyin a standard size
thick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
lzilway. Applications complete in all respects slong with required enclosures should be senttothe
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI-
751001, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs.

\,m’fﬁ‘e'apphcauons can also be dropp«.d in the “Apphcatnon Box"keptin the RRB Oﬂ‘tce
nefore 17-30 hrs. of 30/06/96.

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES ‘

uUS’I‘ CLEARLY BE WRITTEN ON THE TOP OF THE COVER LNVELOPES POSITIVELY.

. o

CATEGORY . o
o NAME OF SCALE  STIPEND ' VACANCIES . SEX PERIOD AGE
. THE POST OF PAY Dunmc OF ASON .
" HUR.SC ST OBC 'I‘O'I‘AL TRAINING 010888
.3 Stenogfapher ¢English) o/ ¥o40i02 01 T08 Both ¥ ~ PET 2181030 Yrs |
I AppF. Juntor E,ngmeer;~ m 3200/ Rs. 2000/- .02 01 01 —- 04 Both 12 months 20630 ¥rs. |
Sig/Gr.11 ’ N . .
3. Appr. Signal Inspector/ 14@-2300/ Rs. 1320/ 02 04 UTv 14" - Both 24 months 18't«o 265 Yrs.
Gr.-1l Y . T 1380/ C b
4. Appr. Tele Communi- - . 1400-2300/-. Rs. 1320/- 07 02 02 0_2 13 Both 24 months 18to 25 Yrs.
cation lnspector/Gr.-11, .. 1380/:7 L L ' ) ' .
5. Appr. Tele Communica-  850-1600/- Rs. 960/-° 08 0306 06 23 Both 12 months  18to 25 Yrs.
tion Maintainer/Gr.-111 v .. - e .
6. Tr. Asstt. Dransman 1200-2040/-" Rs. 1200/-- 04 01 01 01 07 Both ' 12 months 18 t0 25 Yrs.
(S&T) ) o ' . . . z
7. Tr. Electric Foremm/ 2000-"2007 - Bs.2000/- 01 01'— — 02 Both 12months *20 to 30 Yrs.
STA/Deputy Shop Supdt. - . o, . . .
8. Appr. Mechanics (Elect) 1400- 2300/ Rs.1400/- 09° 05 01 03 18 Both ™ 24 months 18to 28 Yrs.
9. Tr.Asswt Draftsman  1200-2040/- Rs. 1200/- 03° 0101 01 06 Both 12months 18t026Yrs.
(Elect.) . . . ’ .
10, T Drafisman (Slect) . 1506:230¢/- | Re. 1400/ - 01 .~ ", Ol, Both Zdmonths ,29 0 8G ves,
11. Tr. Head Draftsman 1600-2660/- Rs. 1600/ 01 — — — 01  Both i2months: 20 to 30 Yrs.
(Elect.) . .o . ' " . : Do
12. Traffic Apprentice 1400-1440/- Rs. 1400/- 06 02 01 02 11 Both 24 months 20to 28 Yrs.
13. Commercial Apprentice 1400-1440/- Rs.1400/: 06 0202 01 11  Both 24 months 20t028Yrs,
14. Physiotherapist © 14002300/ — -— 01 —— — 01 Both ~°~ — ./ 18t028Yms.
1 b. Staff Nurse 1400~2600/_- - 13 0402 07 26 Both - —./'_ 20 to 36 Yrs. .
i6. Pharmasist 1350-2200/- — 04 0101 01 T 67 Both - —  20t030Vrs
17. Lab Asstt. . 976-1640/- 0r-— 01 02 - Both =\ 19 to 28 Yrs.
18. App. Mechanics 1400-2300/ Rs 1320/- 04 02 Ol _01 . 08 Both 24 months. 18to28¥rs.
Elect/DSL’ - _ R
18. Tr. Depaty Shed ' 20003200/ Rs 2000/- - ,-01 —. 01 Both 12months 20t030Yrs
Supdt (Elect/DSL)"_ T 3 3 0 ' . <o e
2b. Appr. Mechanies  ~ 1400—2300/» Rs, 1320/- 04,01 02 01 ‘08 , Both 24months 18to28Y¥rs. -
(DSL/Mech) - T RCEY . . N
21, Appr. 'I‘ram Exammer 1320-1350/ Rs. 1320/ ' 06 03 01 02 - 12 “Both 24 months 18t0 28 Yra, |
22. Tr. Asstt. 1200 2040/ Rs. 1200/-‘ 01 {— 01 — - 02 Both 12months -18t0 28 Yrs. |
Draftsman (mech.) N ’- . ‘ I ' ~ L
23, Draftsman (Mech) . ~1480-2300/- ‘Rs. 1200/- 02 ‘-—- 01 = .03 Both 24months 181028 Yrs. -
24. Appr, Junior Chemical.  1338- ‘Rs. 1320/- 02 3T —. 01 03 Both 12months 18 to 26 Yrs. °
&Met.allurgxcalA.sstx. ) : . . e . S
25. Tr, Chemical * : Rs. 14,00/_ 02 '01 -+— 03 Both 12 months 22 to30 Yts.
& Mettallurgical . : o - o st
p6. Tr. Deputy Shop - Rs. 2000/ O1 Ol 01 — 03 Both 12 nionths 20 to 30 Yrs.
L Suptd. (Worksho . L -0 S : o
7: Appr. Mechanics 1400-2300/- Rs. 1320/~ 05 0201 02 ,10 Both 24 months 18to28Yrs.
g (Workshop) —_— . <t . .
8. Appr. Chief Train 2000-3200/- Rs.2000/- 02 01 - - 03 . Both 12 months 20to 30 Yrs.
Examiner’ o s ' K
9. Hindi Asstt. Gr.-1} 1400-2300/- 0~ — 01, C2 Both | < 181028 Yrs. -
Avmp ATRIST RYENaes A8 nn/h r%nx{u‘v‘u.,__m,,w L . Bath V12 mantha. 1814 93 Ves

b

Mﬁtwegory No. 37 : University degree preference

- demarcation of class in Bachelor's Degree. (1) Umve

LN

- 2. AGELIMIT : -

K

?

.them,

‘minute in English

LT Qi '-gnha

Category No. 26 : BE (Mechanical). .
Category No. 27 : Diploma in Mech. Engineering.
Category No. 28 : Degree in Mechamcal/Electnce
Coliege:,

Category No. 29 : B A. with Hmdx as elective subjet -
grduate with English as a subject plus a degree or
standard of B.A. (Hons) in English and a degree or
Category No. 30 : Diploma in Civil or Mechanical[”
qualification of Diploma in Civil Engineering becom{.

&3

| Category No. 31 : Degree in Civil anmeermg
{Category No. 32 : (10+2) with science and Maths. IJ
Engineering also be eligible.

Categery No. 33 : Minimum ITI{seﬁlﬁcate in Drefts.
India, NCVT) in Civil Engg. from recognised Instity.
duration. Civil Engg. Diploma holders and holders
ln«mmuon will also be eligible.

Category No. 34 : Matric plus 3 yrs. diploma ln Cl S
recognised colleges. ‘
Category No. 38 : Degree in vail Engg. Depnrtmen
Co.begory No. 36 : Degree in Civil Engineering Deps..

Honours & Master Degree. The candidate should

%or 25 words per minute in Hij
prescribed educational qualification. oy
Category No. 38 : (i) I1Ind class Master's Degree ir
. University Degree/Dlploma in Education/Teachis|’
course of Regional Colleges ofeducanon of N. C E. R 'T.
..medium.
Category No. 39 : )] Mnd class Bachelors Degree v
~ Botany/Zoology. 46% marks can be considered

- OR 4 years integrated - Degree course in regior

Competence to teach through Enghsh and Bengali|

: (i) A GENERAL RELAXATION IN UPP}

CATEGORIES OF CANDIDATES HAVE

" RELAXATION GIVEN IN PARA 2. THIS]

. WITHEFFECT FROM 4/8/965. .

NB.: (ii) .THE CANDIDATES MUST-HAVE ACQUY

. LAID DOWN AT THE TIME OF SUBMIS;

HAVE YET TO APPEAR AT THE E}

- WITHHELD OR NOT DECLARED ARE N

1. GENERAL INSTRUCI‘ION . B
1.1 ABRREVIATION USED : s

v
Suled b&w, Sr=Sihsduled h‘t'-c,'”'f

L.P.0. =Indian Postal Order.

-1.2 The number of vacancies shown may be mcre.

1.3 SC/ST/OBC candidates can apply against UF

candidates. SC/ST/OBC candldata need ap
only.

ouaT

2.1 Thenge will be reckoned as on 01 -06- 96 The !
 aAa) Byb years for SC/ST candldates and by ¢
(b) By b years for Bonafide displaced Goldsn|
~-(c) By 10 years in case of physically handica;

_'(d) Upto the age 10 years for “RESERVISTS™;
(e) Upto the extent of service rendered by Gry
Labours/substitutes provided that the .
- . (continuous orbroken)subject tothe con
* Administrative offices of the Railway orge.

" tjve sozieties and Institutes upto 5 yeal

" *» . upper age limit of 35 years whichever'is |
(f) Upper agé fimit i in caseof w1dows dxvorce<
their husband but not remamed sha.ll be

- (g) Upto maximum'age of 46 years for repatr!

. to India on cr after lst June 1863 and 1:

*-- Pakistan (Now Bangladesh) on or after I

HOW TO APPLY

1 3 1 Candidates should appiy in their own handv

£ . pen(notin nencil) on g0od onalitv nlain whir-

Fal
[

¢
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' From Qur Correspondent
P BONGAIGAON, , June 18—A
=z meeting of the Bongaigaon
District Development Committee
was held on June 10. The
“meeting discussed the imple-
mentation of special heslth
check-up programme for pri-
.mary school students.in the
district- and asked the Joint
Dxrector of Health Servicés to
.prepare a plan to cover all the
- 5(udemsof963u’schgolsmt_he
gt_rtw-h uu&rlCL.“d P i
iy Addrr.ﬁmz; meeting the
Deputy Commigsioner, Aftab
Ahmed requested the heads of
various devetopment depnn
ents ‘te submit future plan of
action to develop the dtstnct
with locally avafiable resources.
The meeting also decided to
“utilise the water. resources
available in the district and the
community polytechnic scheme
of Bongdigaon Polytechnic for
the benefit of the youth. ..
- Land .revenne :f The State
Government _has
enhance ‘{}‘lahd :

4

e

.
P
P
(s

=AM . -

)hu
wad?

rgven ues of

Pt Yaty

decided to

Rongaigaon town &s’per "Land
Revenue Re-assessment  Act,

1036. People who want to submit -

objectionsto theenhancementof
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cation in the Assam Gazette, says
an official press retease.
Lewyers' resentment : The
Bongaizaon Lawyers' Associa-

tion opposed the move to.

transfer the cases under Rai)way
Broperties ;. lnlawhn Besges

siony  Acl, Motor Acmdcnt
Claims, Workmen Compensation
Act, Consumer Forum etc to
Guwahati. A resolution was
adopted to this effect In a
meeting of the Association held
on June 7 under the president-

ship of Sri Gopal Cliandra Das.y,
The meeting expressed resent-

ment at the move made by the
Go»ernmem without consider-
ing the difficulties and ﬁnancia]

lmphcationi k" h ! ‘ )v ‘” ] f } N l naﬂ ( 1 (:
1 r i ) Al 1 v
aiure o the W y & l ) X, "’Lneﬂh c:h. Gogoi (1 l) :' 1

Cless VII and Ratul Gogoi (14) Cla™

public., .
Conwct.ed for n:urder The
Session Jque, Bongaigaon, M M

From Oh" Lorrﬂspondent .
AZARA, .}urte 18— A work-

shop on the* necesJJty of bamboo )

crops'and its prescnuuox. was
held fecently at the Horti-
cultural Resemch Station, Kahi-
kuchi,

Participating in the v.orkshop
as chief ' guest, Dr
slty,exp!mnedthesngmﬁcameof
bamboo use. . ..

He stated that bamboo is also
described .23 "‘green gold' and
‘timber of the peor, _pie

Dr B.pm Khan Asso(nate-

Profeesot
cultural e
nadhnb

culturai
thie work .

Dr Khangi expiained the
techiniques and utilisatlon of
bamboo’ crops in the field of
industry. Dr Basanta Xr. "Chakra-
barty of t Agsum
Univarsity [ was  the

coues of

‘Alok -
Buragohain, of Gauhati Univer-.

. Asomiya Pratxd'n, Pabitra Nara-.

"Agriculture |

T Artists
Luitparjya-Dal, Azara Amauyotx

W@rksh@p on bamh@@ |
cmg}%y pmgew&mm

Nargyan 1(al.ta,Hmwcerof tate
for Revenue and Sericuliure
{Ind).r - S
.Dherna staged : The Kam-
rup district committee of -the
Assam  Press Correspondents
Union staged a two-hour dharna
on June 7 in front of the Circle

-Office of Paiasburi- in' protest

against the killings ¢f Parag Kr,
Das, + Exccutive Editor .

yan Chutiz, Dipak Sargiyar} and
Manik Deori. |,

South Kamrup Pross Club,
South'Kamrup New Writers and -
Assocmnon, Daichala

dharnas. -

The Kamrup district cornmi-
tiee of APCU luter submitted a
memorandum Lo the competgnt
alithority demmanding adequate
security  to, the journalists,
T e e

ot =

SarqucumIcmdAbduIRahman
of Meonakocha village under
Manikpur Police Station <o
undergo rigorous imprisonrient
for seven years and to pay & fine
of Rs 50,000 or in default to
undergo further rigorous im-
prisenment for two yesrs under
Section 447 of IPC for murdering
Kanteswar Das of Lhe same
village. .

The accused Abdul Rahman
attacked Kanteswar while

_obsuahines inthes field _on

Fobruary 27, lr]uh with 8 lathi
The injured Kanteswar died on
his way (o the hospital.

Sri R N Das, Public Prosecutor
appeared fc? the State while Sri
M Mahmud, advocate defended

'ﬁcwsed

. * By A Staff Reporter ‘
GUWAHATI, June 18~The

! guthorities to appoint any of thé
s 16 _successful candidates in Ll.e
i post of Stenograptier cven after
'six months rom the date of
an'\ouncement -of mtervxew
results, for the purpose, has been
' viewed by the conscious circled
: here as one more bid to deprive

. 1 the indigenous people ©of job

opporw‘nitiey in the Raitways by
some vested interest circles.

+» According to knowledgeable °
sources, the Railway Recruit-
ment ‘lo'rd Guwahati,
declared ten general, two eachof

;
X
}

! the Scheduled Caste, Scheduled ' -

+ Tribe and OBC category candi-
1 dales, eligible for the past of
‘Ste'\oympher through a news-
paper notmcauon on Decembet
42, 1985, Most of thoes Job
suekers were jocal youths. ‘ .
4 °But, despite there bemg some *
'-"vacancws egainst Lhe posts, thé \{
N T R'u‘way authorities have-

_~b°ex\ allegedly .showing nd !

BOUI‘U“Z

atyendra Sarma
memorial award

GUWAHATI June 18§—-The
Assam- State Centre of the
" Institution of Engincers (India)
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had

[

"

mtcre*t to absorb any of théi
_ Sangha and Dakhin’ Krml‘up Neicmed candidates, allege lth
,Sc.set‘m Parishad also sat on

Missing of a
boys creates
. From Qur Correy

aged in between thirtsen and fifce:
of Duligian and at different times ¢
reated quite a sensation in the oif
Altagether nine boys, all studet

of the locality, were reported misgsi
three were traced and rescued by §

A large nuniber of parents, gus
} educational institutipnbs of Duliaj
convened by the officer-in-charye o
June 17 to discuss the situation a:
prevention of further occerence of
The golies Rave ruied voi i
any extremist vitit fn the rece,
suapected that some drug trafficke
lured these adolescent boys to cay

The police administration hast
and guardians to be alert to keep ¢
their adolescent children zad to ps
they go out for private uuticn ufter

The 0.C. of Dulisjan pohv:‘f- stal
adequate steps hmc been taken
migsing boys. - R

.The names of the misping boys!

71 Clase 1X, Monoranjan Chetia (153 C

' i ¥

Wgﬁadm%@,

GUWAHATI,

June 18—The Wi

end a rloge Agriquinn' frae cha
H iy
— \ .

DULI!\J‘\J\ Jum. 18 — The ix-

R
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Central (,ommnwc mevtng of  de

Mthe Assam People's Front held

: Tecently here at Karei Bhawar v

: uader the chairmanship of St o
Holiram Terang, General Secre-  ti-. —
tary of ASDC and MLA © o
demanded  immediate with-  at

" drawal of Army Operationinthe o~

. State, says a press release, al

The meeting sttended b_\,' all 8¢
the newly elected MLAs of ASDC 1o’
and representatives of other -
constituents namely Autenomy Uf
Demand Struggling Forum .jh
(ADSF) Mising Mimag Kebung o5
(MMK) and CPI(M-L), Libers-- o
tion  discussed the  poli-  pre
tical situmtion of the Siate W
and the organisations) position G
of APF and also adopted APFs O
stand on the burning issues gt pr -~
present. : &
The meeting described reacl- &

ed Ariny Operations inthe State  m
in the name of solving the ULFA o
problem as ‘most unfortunate U



r\)

k2
C

IN THE MATTER OFMs-

0.A. No. 153 of 1996
Shri S.,K. Rai g..‘ﬂpplicnnt.
Vs,

Union of India & Ors. ... Respondents.

AND
IN_THE MATTER OF :-

Written statements for and on

-behalf}of the xrespondents,

The answering respondents beg to state as follows -

1. That the answexring respondents héve gone through
a copy of the application filed by the applicant and have

undersﬁood the contents thoreof,

2e That save and except the statenents which are
speeifieally admitted here-in-below, other statements made
in the appliention are entegoricnlly denied. Further, the

statenents which are not bwrne on rceords are also denied,

3 That with regard to the statements made in
paragnaphs 6.1 to 6.10 of the application, the answering:
respondents do not admit anything contrary to rclevant

receords of the ense.

COn-bdo es s 2
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4, That with regard to the stntemcnts made in

paragnaph 6.11 of the application, it is stated that the
respondent no. 2, i.ce General Managex(P), N.F. Railwuay,
Guwahati, is not duty bound to appoint the applicant as
recomnmended by the Bailway Reeruitment Board. Mere:
cnpanclment dooé not give indefeasible Fight to be appoin-
ted. In this conncetion, provision of Indian £ailwny
Establishnent Manual Vol.,I (Reviscd Edition 1989) Parn

115 nay be referred to which reads inter-alia - "Selcetion
of a candidate by a Board or a Railwny administration

is, however, no guarantce of cmployment on the railvay
whiteh is subjeet to his qualifying in the preseribed
ncdical cxamination and to his being otherwise suitable
for scrvice under Government," I+% was also made clear

to the applicant that the selection of the candidatos by
the REailway Reeruitment Board does not confer any right

on the candidatc for the post through General Instruction
No. 17 of the Employment Notice Noeo 1/95, against which
the applicant made his application for the post of Junior

Stenographer (Bnglish) in scalc Bs. 1200-2040/-,

5 That with regard to the stateneonts agde in parn-
graph 6.12 of the application, it is stated thit the list
of 16 condidates including the name of the applicant

Was rccommended on 9.?1.95 to the respondent no., 2 for
appointment, The respondent no. 2 in hié furn(yhilo procec-
ssing the cése for'scrutiny of the bio-dntn and other

docuncnts etc. as required, received from the Eailway

Contd.,..3
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Recruitnent Board along with the list of 16 candidates, A

V0
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e

reccived complaints of malprnctices and gross irregulnrities
in the selcetion proeccss. Confidential lcetter from the
Chief Vigilance Officcr; N.F., Railway, iMhligaon, was rcceived
advising the respondent noe. 2 to pend offering letter of
appointhegt. IThe lctter of the Chief Vigilance Offiecer,
in fnct, reads as under -
"eee As a nunber of complaints have been
received alleging adoption of malpractices in
the above recruitment and the samc are under
investigntion, it is requested that no appoint-
nent letter for the post of Jr. Stenographer
(Bnglish) should be issucd till a clearnnce is
given by ¥igilance,"
Thus, in view of above, respondent no. 2 refraincd
from taking further action for issuing nppointment letters
to the applicants. Subscquently the respohdcnt-no. 2 rececived
a letter from Railway Board, for cancelling the reeruitment
Procecedings of Jr. Stcnogmapber'(English) duc to nunerous
irrcgularitics detected by the Vigilance Department. Copy

of thec letter is annexed as Annexure R/I.

6. That with regard to the statements made in para-
graph 6.13 of the application, the answering respondents do

not adnit anything contrary td rclevant records of the easce.

7. Thot with regard to the statements nade in paTa~

graph 6.14 of the applicntion, it is stated that this is

. Contdee.od
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not relevant with the cases of 13 applicants agninst 0.A,

Nos. 142/96 to 155/96, who were rccommended by the Railway

Reeruitment Board, Guwahati. The advertisement Notiece
N0.1/96 dated 20.5.56 @was for additional 8 posts of Steno-
grapher (English) in scalc Bs.120042040/-, This hns got no

bearing with the pancl in question,

Another Employment Notice No. 2/95, Catcgory No.
1 is for the post of O0fficc Clerk in scalc R5.350-2040/~,
This'oatcgoxy is quitc different from the Category of
Junior Btenographer (English) in scale B.1200-2040/- and
as such, this has no relevance with the case of Junior

Stenographer (English).

8. - Thot with regard to the statoments mn%e in par-

graph 6.15 of the applieation, the nnswering respondents

do not admit nnything contrary to relevant records of the

ease,

.

9, That the ansvwering rcspondents submit that the
nforesaid selection hs to be cancclled in view of various
irTegularity and mlpracticcs in the sclcetioh. As already
pointed out above, nmere emponclment of a candidate does
not give any indefcasible right of appointment. The
candidates were well awarc of the decision to cancel the

sclections The snid decision has bemn taken in the greater

public interest.

Contde .5
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10. That the answering respondents crave leave of the

Hon'ble Tribunal to submit ndditional written statemont

in ensec the snme is found to be necessary in due coursec.

1. That in vicw of the facts nnd circumstances
stated above, the instant applicntion is not mnintainable

ahG linble to be dismissed.

VERLFICATIOCHN,

I, _M PRAyMO |, aged about &E years,
by eccupation Railway Service, working as Doputy Chicf
Personnel Officer of the Northeast Fronticr Railway,
do hercby solemnly affirm and state that the statements
nade in paragraphs 1 and 2 are true to ny knowledge,
those made in parangraphs 3 to 8 arc true to ny information
being matters of records and the rests are ny humblo

subnission beforc this Hon'ble Tribunal,

R e

DEPULY CHIEF PERSONNEL OFFICER
NOETHEAST FRONTIER RAIIWAY

MATIGAON ss GUWAHATI
FOR & ON BEHAIF ORF
UNION OF IIDIA,

; gen ariia e (KRD)

Ty, Cr L a7 rer (G)
Qo &5 L7 TrTeI0N
N F. Rly,, Lutiancti-781011



- 6= ANWEXURE R/I.

" Rnilway Recruitment Board s: Guwahati,

NOTIGCH,

Sub: Cancellation of Recruitment pancls of Stcnographer
(8nglish) in scale #.1200-2040/- under category
No. 7 of Employment Notice No.1/95 dtd 26.4.95
and Craft Teacher (Bengali Medium) in scalc k.1400-2600/-
~under Cat. No. 6 of Employment Notice No. 3/94
» dﬁted 19 01 20940

gy o

‘Railway Board vide their letters No. 95/E(RRB)/
25/13 dtd T.8.96 ana 96/E(RRB)/25/13 dtd 21.8.96 have
cancclled the Reeruitment pancls of Stenographer (English)
and Craft Tencher (HI) mentioned on the above subjeet due
to various irrcgularitics. Hence the Recrvitment panels
of Stenographer (English) and Craft Teacher (BM) stand
eancelled.

Sd /-

(B. Knlitn)
Chaimman

'Rly..Reott. Board, Guwahati,
Copy forwarded for informntion & n/action to z-
1o GH(P)/MLG. |
2, Gi/Vigilance, MLG,

3¢ Rectts Section in Office.
4, Notice Board.

( B. Kalita )
Chairnan

LL};y | Rly. Rectt. Board, Guwahati.
@;%M
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BEFORE THE CENTRAL ADMINISTIRATIVE TRIBUNAL
‘ GUWAHATI BENGH.

IN_THE MATTER OF s-

0.A. No. 153 of 1996
i S.Ke Bai ees Applicont.
Vs, |

Union of Indin & Ors.

o Respondonts.
AND

IN THE MATTER OF s~

Additional written statenments on

behalf of the respondents,

The respondents beg to stnte ns follows

1. ~ That the answering responaéd%s have already filed
thoir‘written statencents in the aforcsaid O.A. However,
after filing of the written statements, the applicant prayed
for certain amendment to the Original bpplication which has
since been allowed. There-after, the applicant has filed
consolidated O.8. Instead of repeating the contentions
Tnised in thorearlier written statement, the respondents
crave leave of this Hon'ble Tribunal to »efer and rely upon

the same at the time of hearing of the instant 0.A4. However,

Contdo.oo 02
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since the amendment has been alloved which has now been

A8

incorporated in the consolidnted petition, the respondent s
beg to file this ndditionnl written staterment dealing with

the amended portion.

2. That the respondents have gonc through the

apcndedrk portion of the 0.A. and have understood the contents

- thereof., Save and cxcept the statements which are spcecifically

adnitted hereinbelow, other statements made by the applicant
are categorically denied. Further, the statemonts which are

not borne on records are nlso denied.

3, ~ Miat in the earlier written statenent, it has
already been stnted that the selection in question pursuent
to which the applicant has staked his clain for appointment
has already been cancelled in view of the various irregula-
rities and mnlpractioes in the selcetion, The irregularitics
found in the sclection of Junivr Stenographer in seale

Bse 1200-2040/~ agninst Employment Notice No. 1/95 at 26.4.95
conducted by the Railway Recruitment Board, Guwahnti, which

has neccssiated cancellation of the entire sclection are

as follows 2-

(a) In the advertisecment of Jr. Stenographer, required
qualification was mentioned only as Matriculate without

indicating anything about the qunlification of diploma in

Contdeso.o3
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The aavertisement nlso did not
stipulate production of diploma certificate. As n Tesult,

shorthand and type-wiitting.

io

niny of the candidates did not submit the sanc although

they were qualified both in shorthand and type-writing and
had diplomn certificate. However, the Railwvay Reeruitment

Board, Guwahati, rejected the eandidature of nany eligible
candidates on the ground of non-submission of diplomn

certificate, thereby deserving cligible candidates were
deprived of consideration for scleetion,

(b)

Sépple test checks revenled mistakes in totalling
in the written paper and in computation of marks which has
resulted in empanclment of condidates securing less marks

and exclusion of candidates sceuring more narks.

(e)

In the rceruitnent brocess, it has been found that
all the three stages of testing, the knowledge and quality

of the eandidates have been handled by a single individunl
(Member Secrctary, Railway Reeruitment Board) instead of
getbing the works done by different qualified persons ns

wndeor -

(i) Sctting of question paper for written test.

(ii) Sclection of dietation pPassage.
(1ii) Preparation of finnl marksheot including nmarks

for viva-voce test only done by MS/RRB himsclf

without any signature from other two nenbers,

This has raised doubts of malpmctice by MS/RRB,

Contdo.. 04
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(d) ~ As per Board's extent instmuction 15% of marks for
written test ond viva=voce together is 4 roquized to be fited
for vava=voce. But in the subjcet seleetion, RRB/Guwnhati,
has adopted 15% of the sum total of mavks for writbon tost
(200 narks) shorthand test (300 Aanrks) as well as viva-voee
narks (90 norks)., The marks of shorthand test (30C) was there-
fore izregularly ineluded in conputing the marks for viva-voce
test. This has a2llowed the selection authority unduc flexibility
in the final allocation of marks of a eandidate though he might
have secured less marks in written tost,

C
(e) In a number of cascs it has been noted that marks
once allotted in the shorhand transeription sheets have been
over-written/defaced and new marks allotted, estonsibly to

Tfavour the candidates of evaluatorts choice.

(£) It has been noted in some cnscs, that though the

shorthand dictation sciipts do not contain certain naterials of

distated Passage, the type transeription sheets contain the

naterial of the dictated Passige and in a better way, This

indicates adoption of malpractice in conducting the
teste.

shorthand

(g) On a visual checking, it has been noted that in

cerdain answer seripts (transcription sheet) containing poor

performance, higher marks have been alloted in comparison to

that conmtnining better performance.

Contde...5
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The above irregularities in the selcction are only

- illustrative and not exhaustive. In any easc, with the

abovo‘irregularities ddtected in the selecetion, the respondents

»wero left with no other option than to cancell the entire
selection. By doing so, ho irregularity has been conmitted
by the respondents = vather the some has been done in the
larger public interest which has also brought confidence
anong the publie. The ifregulnrities were detected upon on
enquiry conducted by the Vigilance Deptt. of the Rnilways
and in consideration of such enquiry, the selection in
question has been cancelled and the applicant should not

nake any grievancc ngainst the samc.

4, That with regnrd to the statements made in Paragraph

6.16 of the O.A., the Yespondents reiterate and reaffirnm

the statements made hercin-above.

5e That under the facts and circumstances stated above,

none of the grounds urged by the applicant towards granting
the reliefs prayed for are sudbtainable nand accordingly, the

applicant is not entitled to any relief as has been

clained.

Q. Thnat invview of the facts and circunstances stated

above, the 0.4, is liable %o be dismissed with cost.

Verification, es..6

. .iof Personnet Officer {G)

go WA, R

781011,

10

., Guwahati-781011

M. F. Rly
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YERIPFICATIOMN,

I, Shri c ‘Smo‘ » nged about _3<
ycars, by occﬁpation Bnilway Service, wrking as Deputy
Chief ZPersonnel 0fficer of thé N.¥, Railway administration,
@o hereby solemnly affirm and state that the statements
rade in Parngraphs 1 and 2 dre true to my knowledge,
ﬁposc made in paragraph 3 to 5 are true to ny information
%oing natters of records of the ease which I believe to
be truc and the rests are my humble submission before

this Hon'ble Tribunal.

, s

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIFR RAILJAY
MALIGAOH s: GUWAHATI
FOR & ON BEHALF OF
UNION OF IHDIA. ,
-(F,‘o
N g TS et (

' icar (G)
sy, Chief persennet Offic (

g0 o R, W\z’(-—laﬂ)".

N. F. Bly., Guwahntl-78101'_
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I THE C“HTRAL ADITTISTRATIVE TRIBUITAL

M

GU’AJATI BONCH

In the matter of

0.A.1{0,153/96

Shri Sanay Kr. Ral .‘.Applicant-.
=Vs- _

Union of Indin & Ors. ...Respondents.

- AlD-

In the m~tter of :

Rejoinder_of the applicant ngainst
the Written Stotement nnd Addl.
written stotement filed by the

respondents,

1. . Thot the copies of written stotement ns well

us Addl ,written statement filed by the respondents have
been served upon me through my counsel and going through
the contents of:both, I hnve understood them thoroughly.
1 consider it necessrry to file a rejoinder ond as such

same is filed as follows :-

2. That in pars 5 of the writteg sﬁatement it is
stated that - ",...As a number of complnints héve been
received alleging zdoption of malpractice in the gbove
fecruitment and some are under investigntion, it is reques-
ted th-t no apnointment letter for the post of Junlor
Stepographer(English) should be issued £ill clesrance
given by Vigilesnce," The respondents held up the appoiﬁt-
ment becguse nunmber of complzints heove been received

V&b’ ' ( regordingeecesse

i (g, ol Sarjey tr e



2
regardingvadoption of malpractice and entire matter was
investigatea by vigilanée,ﬁhereas aciing upon the vigi- ’
lsnce report the railway board cancelled the recruitment
pPanel on various irregularities and not o single word
of mplpreoctice wos spoken in the cancellation order,
3. ~ That the ground shown in the addl.written
- stgtement in pors 3(a) that qualificetion of diploma
of shortiiand and type(writing was not shown in the

advertisement is not correct,

Tos

4, fhat in para 3(e), the statement goes thus -

"In o ﬁumber of cases it h£s been noted that marks once
alloted in the ghorthand tronseription sheet hpve been
over-yritten/defaced snd new marks glloted,cbstansibly

to favour the cpndidgte of evaluator's choice." In this
staﬁement the respondents dié not state thnt thé meorks
giVen in the gpplicant's book wrs chonged or over-written.
In this connection, it is to be stzted that in respoﬁse

to the advertisement notice 1.e. Annexure III as mony os
2120 cgndidastes applied nnd 1520 :pbeared in the written
test, out of which 172 were testéd in speed test and
subsequently 47 were sent for viva-voce test and finslly
empanelled condiidates were sent for‘appointment.

5. That it is very natural as stgted in pora B(e)
that in o number of cases it has been noted that wrrks

once alloted_in the shorthend transcription sheet hove

been over-written/defgced and new mqus alloted,obstonsibly
to favour the‘candidgte_of evaluator's choice. In otherwords

in the tesvence

™~



‘not exists at all. .

'3

in the-rnswer scripts of 125 cgndiaétes who were

_declmred unsuccessful thls overuwrltlng ~ct”might h;ve

done and 1t never happened in the case of the appllc@ﬂt.

Bs 'Thgt in reply to the statement made;in para
3(f), the uppllcant beg to sta te tth dlctatlon taken
byone. stenographer does not tally w1th that of another.

It is humsnly 1mp0551ble to read snd to type out a short-

. hend seript of one stenographer Dy another, The app11ant

appeared in the speed test not to cbtain o diploma on

stenography, but to type out correctly the dictztion

passage snd os such the gllegation of molpractice dces.

7 "~ That in view of the facts stated above; the

written statement as well ns.the addl. written stgtément
filed by the'respondents haveﬂfotally failed fozmake.out,
the cnsé of malpracticé and*as suchiboth the documents

are not tengble Under the 1ow and +here is a very llttle‘
help.oo thls Hon'ble Tribunsl for urr1V1ng at o ovrect A

decision vnd as’ such both the documents are w1+hout any

. merlt

8. That the written statement. gnd the Additiongl
written statement speek of crudest form of arbitreriness

affected by'biés and/or actunted by mzlafides.

‘9, ‘That the present rejoiﬁder is filéd bonnfide

and in the interest of justice.

Verification. o sssee

I SMM o i

<



VERIFICATION.

I, bnrl angmy Kumhr Rul, on of

.ghrl Klshore Ral, aged 29 ye&rs, by c“ste S C. Dusadh,

by rellslon Hlndl, resident of Rly Qr.No, 639/C OT Para,
Katlhar do hereby solemnly cafulm and verlfy thdt R
+~h_e conton S made in ps ragraph 1 of +he re301nder |
are true to my knowledge and those made 1n pgrugrhph
4. gre derlved from 1nformat10n from the offlce of

the Rly. Recrultment Board, Guwshoti md rest are humble

subm1351ons befove thls Hon'ble Trlbunal

AND I slgn this Verification on this [£ L/day

_of April, 1997 st Guwahn+1.
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IN THE CENTRAL ADMINISTRATIVE IR] BUNAL

- GUWAHATI BENCH,

IN THE MATTER OF. :-
O.ds No. 153/96 ,
Sari S.K. Rai “ess  Applicant.
Vs, o
Union of India & Ors.., Respondents.
am :
IN THE MATTER OF - |
Reély to tthrejoinder filed by
‘thc applicant. ’ |

‘The answoring respondents'beg'to state as follows ;-

‘-10

Thﬁt the answering respondents have gone

through the copy of the rejoinder filed by the applicant

“and have understood the confents thereof. Save and except
- the statements which are specifically admitted here-in-below,

other statementS‘made in-the\réjoinder are oatcgorieally

donled. Further. the stqtementg whlch are not borne on

records are also denied,

2.

That with regard to the statements made in

paragraph 1 of the rejoinder, the answéring respondents

- do not admit anything contrary to the relevant records,

(q;/ﬂ
Q\\&\ W‘ b ?7
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3. That with regard to the statements made in

paragraph 2 of the rcjoinder, the answering respondents

' beg to state that the rceruitment pancl has been cancelled

in view of various irrcgularities as pointed out in the

~ vigilance report. The irregularitiecs rertaining to the

selection and punlicationd of the pancl have already been

high-lighted in the additional written statement, Investi-

gation ﬁds-carnied out on the basis of the eomplainté-

Irregularities in the entire process of seleetion includes .

malpractices also,

4, _ That with regard to the statements made in

paragraph 3 of the rejoinder, while denying the contentions

nade therein, the answering respondents beg to state that
in the advertisment, submission of diplomn certiticate
along with application form was not mentioned as a conse-
'qpence of which many eligible candidates did not submit
their coertificates along with the application forﬁ. As
alrcady stated in the written statencnt, their such
ayplicationg were rejected on the ground of non-submission
of diplomqecertifieate which ncedless to say, deprived
nany eligible;céndidates otherwise eligidble for considera-
tions In the advertisemeht, the qpn;iiications stipulated
was as under s-. |

"Category

7 - Qtenographer (Bnglish)
- Qualifieantion ¢ Matriculatey

Contdeseee?
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Specd $ 80 vords per minute and 40 wordse'v

per minute in Shorthand and Type
writiﬁg respectively,
Knovwledge of Hindi Stenography is
an additional qualification and
v 111l be given preference,
Age s ¥8 to 30 years.," |
From the above, it is clear that although the
qualification *matriculate was specifically mentioned |
with xEga required speed in Shortﬁand and Type-writing, the

advertisement did not mention anything about the submission

of diploma certificntes in respect of-Shorthand and Type-

- writing. Thus, going by the advertisement, although it

was not specified to produce the diploma ccrt;ficates but
on gscrutiny e£ application fbrms sene was made obligatory
as a consequence of which the Railway Reeruitment Board
rejected many applientions on the ground of non-submission
of diplona certificqtés in support of qualifieations 1n
Shorthand and Type-urltlng. Needless to say, this has
resulted serioud mis-carrlage of guotlcc and has caused

bPrejudice to mqny eligible candidates who were otherwvise
eligible under the terms of the advertisenment, This has

vitiated the entire selcetion prboess.

Se - That with regard to the statements made in
pParagraphs 4 and 5 of the rejoinder, the answering rese -

pondents beg to state that in a number of esses marks once

Contd.. 4
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‘allotted were changed, over-written/defaced and nev marks q$€?¥f§ﬁ
PRI P4
allotted by the evaluator. This is onc of the grounds ";%

for which entirc selectionwns held to be vitiated and
accordingly, thc entire selection was cancelled., As rcgards
statenents regarding number of‘candidntes applicd for the
post appeared in the written test, speed test and viva

voce test, the answering respondents beg to state when

i regularities werc detected through-out the process of
selection amongst the said candidates, as a poliey decision,
the entire selection was cancelled. Amidst the irregu-
larities were detcected, such}cancellatidn of sclection was
the best coursc opened which ncedless to say, has brought
confidentce to the public in general, more particularly,

the cligible candidates who cither appeared in the selee-
fion or could not appear in the selection beeouse of non-
submission ot diplona certiticates. In such a selection
whercin such irregularitics as pointed out in the additional
written statement come To light, it is immaterial as to
whether there was any over-writing and/or addition of ney
narks in any particular answer script. The scleetion
process canhot be individualiscd and will "have to be taken
as a whole, Anmong the applicants who have approached this

an'blc Tribunnl ¥y filing various O.As, it has been found

that there is over-writing to the marks already allotted

by the evaluator. In some cases totalling mistakes were

also detceted. Mention may be made of Shri P.d. Das
(arplicant in O.A. 146/96), Sot. Kamala Deka (applicant

Contde.., 5
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in O.Ae 145/96), Sri Mrittunjay Ehosh (applicant in 0.A.
150/96), Shri Eupak'Uuakraborty (applicont in 0.A. /96)
Shri Pabitra Kr. Kakoti (applicant in O.A. 151/96), Shri

- Pabitro Kr. Kakotd has been shown to have obtained 124
marks in the written examination as against netual mark

- 1164 This was because of mistake in totalling. Ifi the
marks>of written examination is correctly caleulated (116 °
nmarks), in that case, he got total marks of 353 instead of
361 ahd would not hnve been empanelled, ns in that case

one Shri Sujit Chakraborty (Roll No. 810556) who has obtﬁined
“total of 360 marks would have been crpanelled, When such |

mistakes have been detected in a number of cases includgig
over-writing in the total marks, coﬁpled vwith many other
irregularitics as indicated in the addi*ibnal written
statenents, thoere was no option left for the compctent
authority than to cancel the entire soleetion. The applicants

cannot individualised their ease at the cost of the 1arger

interest.

6. That the answering respondents cotegorically

deny the contentlons nade in pquglqph 6 ef the rejoinder,
The applicant has totally mlsunderstood Xxg and misinter~
preted the nverments made in pqugraph 3(£) of the additional

assages

w ritten statements. It 1s not corroctafhnt dictated p
taken in S horthand cannot be rend outstogether by a Shorthﬁnd

expert.

Contd.,..6
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Te That with rogard to the statements.made in
paragraphs 7, 8 and 9 of the rejoinder, the answering

Tespogdents categorically deny the contentions raised therc-

in and the applicant is put to the strictest proof thercof.

1t is categorically denied that thg;uritten statenents

filed bythe respondents speaks of crudest forn of arbitra-
riness affceted by biased and/or actuated by malafide,

The seleetion in question has been cancelled with a view

to bring faimess and iranspirence in tho nethod of
selection. The applicant cannot claim as a matter of course
for_bging appointed to the railway service. Amidst the
irregulartitics dcfeeted in the entire process of selection,A
there was no eption left for the competent,auxhority'to
cancel.the entire selection which has brought confidence
anong the general pub;ic, norc particularly, anongst

the eligible candidates, |

8, | That in vicw of the facts and circumstances
stétcd above, the cancellﬁtion of the selection was Jjust
and proper and the Hon'ble Tribunal would be reluctant
to intexrfere with the sane and the 0.A, filed by the
aPplicant is liable to be dismissed with cost,

Vé!‘ificnti()n. oo 07
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VERIFICATI ON,

_ C o, N o
I, Shri ) Q L U 1 &y-nged about

— Years, by occupation Railway Service, wérking

as Deputy Chief Personnel Officer of the Northeast
.'E‘roﬁtier Bailway, do hercby sélemnly affirm and
state that the siateﬁents made in paragraphs 1 and
2 are truc to ny knovledge, those made in paragraphs
3t 7 are'ime to ny information being matters of
records o€ the case, and the rests are my humble

- submission before this Hon'ble Tribunal,

S

e 30‘&"4‘.

DEPUTY CHIEF PERSONNEL OFFICER
'NORTHEAST FRONTIER RAITWAY
- MALIGAON s: GUWAHATI
- POR & ON BEHALF OF
UNION OF INDIA,

~
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